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12,50 hrs,

STATUTORY RESOLUTION RE: AP-
PROVAL OF PROCLAMATION OF
EMERGENCY

MR. CHAIRMAN: Shri Jagjivan
Ram.

SHRI K, S, CHAVDA (Patan):
Time has not been decided.

MR. CHAIRMAN: Six hours.

SHRI INDRAJIT GUPTA  (Al-
pore): Why was it not settled in the
meeting of the Business Advisory
Committee?

MR. CHAIRMAN: There wag no
time. If you want, it will be called.
We will extend the time If necessary.
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Wy aEw, & wis awa @
AT ATRATN T WeAT H Wg T T
SRS ® A & WIAA QU FIAT § AT
wr F3ar § 5 17 w'w #r adea
wref o s i

MR, CHAIRMAN:
moved:

Resolution

“This House approves the Procla-
mation of Emergency mutGe hy the
President on the 25th June 1975,
under clause (1) of Article 352 of
the Constitution as also the Order
of the President dated 29th June,
1975 made in exercise of powers
conferred by sub-clause (b) of
clause (4) of Article 352 of the
constitution, as applied to the State
of Jammu and Kashmir, applying
the said Proclamation to the State of
Jammu and Kashmir.”

SHRI A. K. GOPALAN (Paizhat):
Mr. Chairman, Sir, I have heuard Shri
Jagjiwan Ram's speaking. I am afraid
that these are ~ut the word; of the
Minister as I have seen bim also
sometimes looking at the Prime Mnis-
ter, I know the reason why he was
looking and I sympaihise with hun.

I rise to speak .n an exfraocidinary
and most distressirg situation in which
34 members of Parhiament are rot here.
not on their own volition, but hecause
they have been detained w.ihout tucl,
ang Parliament it<elf has becn reduced
to a farce and an object of contempt
by Shrimati Gandh: and her pa-ty 1
have to say that 1 mvself hod heen
arre<fed and kept in jail for one week
and Jyntirmay 1o<n, you knew him
very well, that Noorul Huda, wnother
member of our party I am on old
man who cannot speak loudly now. I
was released and both of them were
kept inside the 4uil. The reasons are
very clear. I am not afraid of jails
because during the perind of last 45
years, for 17 years I have been in
jail. But I am only sorry for the in-
“Auman treatment meted out to me for
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two days inside the jail. ' I went on
hunger strike. 1 sent a telegram to
the Speaker and then only the condi-
tion was changed.

Sir, I am sorry to say that as a
Congressman once who fought for the
freedom of this country and who
courted arrest and suffered so much
I had been treated in this way Sir,
I am released only two davs back. I
know the reason, What about 2,000
or 3,000 of my comrades who are
inside the jail to-day? Why myself
and Shri Nambudripad alone are re-
leased? It is io show to the world
that no Marxist or Leftist parties or
Opposition party Members are arrest-
ed, hut it is only the reactionaries
who are arrested and wh: are res-
posible for all these things. I do not
want to go into the details of it. I
only say this because, as a pohtical
leader both in the Congress and after-
wards in the Communist Party, I
have my own feelings. That iz why
I expressed my feelings about the
treatment given to me when I was
arrested Had not my comrades pre-
vented the policemen my head would
have been broken, But I got only
injuries because my comrades saved
me. I wanted that my comrades
should not have prevented that and
that T should have died. It would be
a glory for me that by fichling the
cause of working class in this country,
and for saving the demacracy in this
country, 1 died. Unfortunately I did
not die and T am here to-day to ex-
press mv feelings.

Sir, this is an emergent session of
Parliament to transact the government
business, muinly, to ratifv the fresh
declaration of emergency by the Presi-
dent on the 26th June under the plea
of internal security to the countrv.
and the Opnositinn is bemg prevented
from plaving its role: Why?

The hon. Minister Shri Jagjivan
Ram has given that gide of the pic-
ture. I am giving the other side of
the picture. What the Opposition
thinks about this emergency and why
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this emergency was introduced and
what is happening in this country. I
request you, Mr, Chairman, to give
me some more time till I finish my
speech. Yoy said that only six hours
are allotted. On behalf of my party
I want to express our attitude and
what we have to say as far as the

emergency is concerned and what hap-?

pened after the emergency was de-
clared.

MR. CHAIRMAN: I shall allow fif-
teen minutes for your party.

SHRI JAGANNATHRAO JOSHI:
This iy an important Proelamation.

MR. CHAIRMAN: That is what I
am saying. I shall give you half an
hour Wili that be all nght?

SHIDI A. K. GOPALAN: I shall try
to finish 1t within this time, If I
take some more time, 1 hope you will
give me the extiension,

MR, CITAIRMAN All right.

SHRI A K. GOPALAN: As I sad
this sudden declaration is not because
of & real threat 10 internal security
but because of the judgmenti of the
Allahabad High Court, the verdict

agains{ the Congress in the Gujarat

electirns, and the refusal by Mrs.
Gandhi to step down from the office
of Prime Ministership till the final
verdict of the Supreme Court, in the
context of rising disillusionment and
discontent of the people with the rul-
ing party under Smt, Gandh's leader-
ship for turning the economy of the
country into shambles. making the rich
richer ang the poor pnorer in pursuit
of the bankrupt path of capitalist
development, \)

We are already in the midst of emer-
gency since 197]—why another pro-
clamation of emergency? Under that
emergency, there are more powers and
under that power even the censorship
o! press could have been there. But.
there was a new proclamation of
emergency. I do not know why.
do not want to go intp details of it.

Approval of
Emergency (Res.)

It hag been maintainedq and used to
curb ang suppress the trade union and
other democratic movements and the
Opposition Parties including CP.I. (M).
D.IR. and MISA have been freely used
against the Opposition Parties and
forces. The use of DIR and MISA to
suppress the last railway strike and
arrests of the leader of the opposition
MLAs of Tripura Assembly along with
the State Government employees’ lea-
ders are the glaring examples,

(The warning given by our party
about the rise of the tendency to
totalitarian and one party dictator-
ship since last three years has proved
true with the sudden declaration of
new emergency, By this parliamentary
democracy has been replaced by the
dictatorship of one party with full
power concentrated in the hands of
one leader, Mrs. Gandhi. This is not
an expression of the strength of the
fuling party but the expression of an
extreme weakness and crisis of the
party and the ruling classes. This
abrupt turn in the situation and the
sudden change from democracy to die-
tatorship is to find the way out of the
crisic to keep the ruling party and the
classes in power. Because the demo-
cratic rights enjoyed by the working
elass ang people under parliamentary
democracy have turned to be 3z threat
to their power. That is why Cwe find
growing attacks on trade unibn and
democratic rights and suppression of
the opposition forces. Scmi-fascist
terror and rigging of elections as in
West Bengal  maintenance of emer-
gency and special powers like MISA
hecame escential for the ruling party
to keep them in power. This growth
of authoritarianism is directly linked
up with the growth of monopoly capl-
tal anq intensification of the exploita-
tion of the people by the exploiting
classes and peoples growing resistance
against this,

The slogan of one leAder, cne party
anq one country raiced by a section
of Congressmen sometimes before, is
nothing but a political reﬂect_ion o
the tendency towards authoritarianism.)
This slogan has been recoined hy the
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Congress President aller the advers?
judgment of Allahabad High Court
and Supreme Court and adverse ver-
dict of the Gujarat eleclions, into the
slogan “Indira is India and India is
Indira”, This meansg that she will
remain the sole dictator throughout
her life, so no need of any democracy,
any parliament, any opposition and
any election. In this connection I re-
member the story of Casabianca who
said from mid-ocean: I am lord of
what 1 surveyed and my right there
is none to dispute,

On behalf of the Commumst Party
of India (Marxist). I totally oppose
the new declaration of Emergency and
its ratification in this House. We
know full well that in the present
situation no one 1s immune from ar-
rest and detention. As I have already
told you there are nundreds of per-
sons inside the jail including Congress-
men. {Interruplion.).

There was a rumour—when 1 was
inside the jail—ihat Shri Jagjivan
Ram and Shri Chavan were under
house-arrest. 1 do not know how far
it is correct or not. 'Many leacetrs of
Opposition a5 well as 39 Membere of
Parliament, including sume Congress
leaders,—are inside the jail. We can-
not betray the interests of the people
and give our assent to the obliteration
of all vestiges of democracy in India—
freedom of tae person, freedom of
speech, freedom to form associations,
freedom to approach the courts, free-
dom of the prers, freedom to criticise
the Government and work for its re-
placement by a Government of the
people’s choice, ' A word about ‘free-
dom'. What is freedom? [here are
differences on that. It was sad from
the Government side that freedom is
to say that we suppor: everything
what the Government is doing and not
to criticise it, Therelore, there is
difference. Our [reedom ig freedom
of expression. Whatever the Oppozi-
tion or the people in the country in-
cluding Congrestmen think about the
policies of the Government they must
-also have the freedom ito express what
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they feel: that is freedom and that
freedom is curtailed,

Sir, how is this bulcher; oL demo-
cracy being sought 1t be justified?
What case is Shrimat: Indira Gandni
making in her defence? She has
claimed that it is to defe:t the right
reaction and also the sn called left
extremists. All {his Jeft manoceuviing
is meant only to deceive the public
opinion in the country and also ab-
road. Thig is the only purpose of the
high powered propaginaa campamn
about the so called conspiracy and
coup and much is bein, made of a
call to the Fhrlice and Ac.ny nat to
obey illegal orders. Agairst th.s
high-powered hoax of 2 cimpaign,
what is the reality? Taks the Gov-
ernment’s attitude to 1he RSS and the
Anand Marg which 1t h., now ban-
ned. It seemg that the Government’s
attitude to these organisirron. changes
from time 1p time i; suit its conveni-
ence. In 1065, during the Ind»-Pak
War, the then Prime Mirister 1.4
Bahadur Shastri handed over Delh 12
the RSS for civil zuard duties The
present Prime Mimster Shrimati
Indira CGandhi paid glowing trihutes
to the RSS Chief. Golwalkar, sonme
time ago in the Parhiament. (Inter-
ruptions). It is no record. If vou go
through the proceedings..... (Inter-
ruptions). If they pnt questions 1o
me, say looking into the records, the
answer is available.... (Interrup-
tions).

MR, CHAIRMAN. He is probatly
making a reference tn some abituary
reference, to some good work that
might have been donr. That is un-
charitable to say. That is what you
mean? Is there any other record? I
must get it clear. If there is any
other record, it is for him to show.
(Interruptions)

SHRI A, K. GOPALAN: You can
cut out everything. Nothing goes out-
side. Nothing is printed,' It is only
in the record. It is there in the oubi-
tuary reference.
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Az for the Anand Margis, the Guv-
ernment did nothing when i{ tried to
wssassinate Comrade Jyoti Basu at
Patna Railway station and the person
standing next to him was killed. The
Chief of the Anand Marg along with
three thugs are facing charges of kil-
ling their own men. Twelve lakhs of
rupees were given to this same Anand
Marg by the Goverrnmwent for relef
of Bangladesh refugees in 1971 of
which Rs. 2,80,000 are not accounted
for. I am only saving what was the
attitude taken then by the Govern-
ment towards these organisations.
Take the case of the so-called oxtre-
mists. At one time, the ruling party
encouraged the Naxalites and gave
them all assistance in West Bengal 1o
liquidate the cadres of nur party.
Today, they stand disreputed and in
tota] disarray,

It 1s too naive to expect the people
to  believe that these organisations
with, no mass base have suddenly be-
come a threat to internal secunty
which can be met only by the imposi-
tion of a state of emergency, The
politics and 1deology of these parties
have to be fought and defeated politi-
cally and ideologically. If they ate
mvolveq in criminal activities, ‘hey
should he proceeded against under
normal laws,

Against whom then, are the govern-
ment measures taken mainly directed”
The measures 1iaken by the Govern-
ment in the wake of the declaration
of emergency unmistakably show that
the thrust is against the people.

6Whatever democratic rights wete
available to the people have been com-
pletely obliterated. Chapwcr III of
the Constitution enshrwming the funda-
mental rights hag become a dead
letter. Articles 14 and 22 have bheen
suspended.) Today’s papers say that a
Bill is coming under which some other
articles nf the Constitution also may
be suspended. Why mot change the
whole Constitution or throw away the
Constitution and take power in the
hands of 'the 'Prime Minister? So
every ey constitution sehanges ave

coming—every day, every hour. So
this meang that there is not even
equality before the law, Any discri-
mination can be practised by the exe-
cutive. [Any person arresied neeld
not be produced before a court. The
news of his arrest, whereabouts and
condition can be kept rompletlely
secret. He may be physically liqui-
dated by the polire ¢nd nohody need
know anylhing about it. That is the
position today.

Meetings ang demonstrations hav
been banned throughout the couniry
In Kerala, in every distriet, in every
village, there is 144. So not more
than 5 persons can meet. As regards
cinemas, second shows are also stop-
ped, because in some places affer
8 O'clock, nobody can walk in the
streets. That :s8 the nosition.

No criticism of the Government OT
the Congress Party, however, mild is
allowed to be published. No news of
exploitation of the people hy the vest-
ed interests, of workers by the capila~
lists., of peasants and agricultural
workers etc, which may contain even
a remote criticism of the Government
is allowed No movements of the
workers, peasants, agriculiural labour-
ers cte, can take place under the plea
of obstruction to production,

No strikes can take place under the
same plea. But 1 have to say that
there are lock-outs and lay-ofts in
many factories, even in the govern-
ment undertakings. Will the Govern-
ment take any steps to lift them?
Even two days ago, I sent a telegram
to the Labour Minister saying that
for the las{ one month, iheie is lay-
off in some of the factories. I know
in many factories in Bengal also there
is lock-out and lay-off. So lock-out
and lay-off are still continuing.

In whose interest is this dictator-
ship imposed? Whose interest does
it safeguard and protect? It is not
the interest of the working people;
3t is not the interest of the middle
class mployees; it is not the interest
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of agricultural labourers. It is only the
interest of the members of the cham-
bers of commerce who went to the
Prime Minister and supported her. It
has been declared openly that there
would be no nationalisation of any in-
dustry. ‘So don’t fear that there will
be any nationalisation’.

The camouflage of the emergency
being used only against right reac-
tionary parties has been fully exposed
by the indiscriminate arrests of thou-
sands of CPI(M) and other left and
democratic party leaders and work-
ers, The police have been let loose on
the people. In Kerala for example,

{ thousands of political workers be-
longing to the Opposition parties in-
cluding the CPI(M), the Kerala Con-
gress, the Socialist Party and so on
were arrested and large numbers
brutally beaten up by the police. I
ask the Prime Minister to make an
renquiry whether when an MLA went

¢ to jail, his cloth was stripped off and

he had only a langoti. That was how
they behaveq towards him. People
who were arrested with me were
taken to the police station by the SI
at noon, at 1 O’clock, He said: ‘You
have not taken your meals: you
come in batches of three oy four. I
will take you’. They were taken
away, they were beaten and they
were stripped ancd left on the road-
side—beaten 23 of them who were
arrested with me were taken away
and beaten; and they were told. Oh,
you have notl taken your food: we will
give you food. This was the food. It
was stated in the Assembly six mon-
ths back that an MLA who was

arrested was made naked: even
his lungotee was taken awav
and he was beaten and he was

made to stand on the roadside.
This is what is happening because the
Home Minister there was a very kind
man; he wants to see people as thev
are born; he Wants such an exhibition
to the peonle and so he made them
naked., This is what iz hapnening in
Kerala and other States of India to-
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day. The Emergency is there. Certain

articles had been suspended. All these.
things are there, But are therg hu-
manitarian considerations? Even the-
Opposition consists of human beings..
A large number of the arrested peo-

ple had been brutally beaten up by
the police, E M S Nampoodripad.
Leader of the Opposition in the Ke-
rala Assembly, Shri K. M. George,
Shri R. Balakrishna Pillai M.P. and
severat other Opposition leaders were
arrested under MISA and given not
only ‘C’ class status, but given such
ill-treatment reminscent of the Bri-
tish colonial days. During the British
days also we were inside the jail, We
could understand how the Britishers
were behaving. But we cannot under-

stand why the present Government is

doing this. Many political leaders and

workers were beaten up both inside

and outside fhe jail. Never before did

Kerala witness such indiscriminate
and brutal show of police high-

handedness. Similarly in West Ben-
gal, Andhra Pradesh, Rajasthan,

Madhya Pradesh, U, P, Himachal

Pradesh and so on, the Government

had aresteq workers of the CPI(M)

and other Opposilion parties. Reports

have come to me which are shocking.

For example, in Kerala in certain
places as I said emher, police stup-

ped political prisoners naked and

committed atrocities against thoem, In
Indore the office of the CPI(M) and the
CITU were raided and sealed. Similar

reports have come from Kanpur. In

many places, people are terrorised
and life after sunset has become in-

secure. In the name of Emergency

the police and the CRP ond other

coercive instruments have been given

such brutal power over the people,

that semifacis$ and autocratic rule

has replaced the mnorms of civilised

behaviour. I strongly condemn this
attempt to create terror among the
people and to let loose the police

against the people.

The industrialists in the name of
productivity can impose any work-
load and retrench workers and any
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protest will be crushed. Wage cuts
and DA cuts can be resortied to; any
resistance will be crushed, Working
conditions can be worsened and the
least protést Will be met by summary
dismissal. No mcvements against this
exploitation will be allowed., In the
rural areas too agricultural workers
fighting for Dbetter wages, tenants
fighting against evictions, all will meet
the same fate, No¢ movements against
this terrible exploitation will be al-
lowed. That is why these measures
virtually amount to a dictatorship of
the bourgeois and landlords against
all other sections of the people. No
wonder these measures have re-
ceived full throated support of the
vested interesis—the various cham-
bers of commerce and wdustries and
associations of big traders. No won-
der that for the first time in indepen-
dent India g indu.dr.ahists hke Birla
go in demonstration and express their
support to  Shrimati Indira Gandhi.
No wonder, becoice while the Gove-
rnment talks about its measures be-
ing against the right reaction, over
3000-—that is the fligure till the 15th
of thie month--121ders and cadres of
nur party, are arrested beaten and let
off or kept in jail Among them Com.
M Basavapunnish, a Member of the
Political Bureau, Con Mohan Puna-
mia, a member of the Central Com-
mittee and two Members of the Lok
Sabha. Coms. Jyotirmoy Bosu and
Noorul Huda—have been arrested
and the threat of arrest hangs over
everyone who dares to struggle
against the vestegd interests and in
defence of democracy. The arrests of
the leaders of Central and State
Government employees andg various
trade unions are poing on. These ar-
rests are meant only {0 crush trade
union and democratic movement.

This is the inevitable culmination
of the last 27 years of the arti-people
policies of the Government which has
helped the monopolists and landlords
to thrive and fatteny themselves at the
expense of the people. Despite its

1113 1.8—6

mouthing slogans of Socialism, Garibi
hatao, etc. who has grown in this
period” The monopoly houses have
been fattened. The landlords have
grown enormously rich and powerful
in the rural areas, Evictions have
taken place on a colossal scale which
is admitted by official reports and
other enquiries such as those of
Ladajensky. The ranks of the land-
less labour have swelled ehormously
as the successive census figures re-
veal. The handicraftsmen, the hand-
loom and powetloom workers, coir
workers, etc. as also small scale in-
dustrialists are facing ruination.
Prices have risen to dizzy heights,

13.58 hrs,
[Sumr H. K, L. BuAGAT in the Chair]

The Prime Minister may say that
conditiong of the rural masses have
improved. But her own Government’s
official statistics show that those liv-
ing below the poverty line have in-
creased from 50 per cent to 70 per
cent of the population. When Smt.
Gandhi took over in 1966 the number
of registered educated uneraployed mn
the country was 26.3 lakhs. In just
under a decade, the number has
swelled to 81.5 lakhs.

Sir, our party has been in the fore-
front of the struggle of the masses
against the daily deteriorating condi-
tions, in defence of their lives and
democratic rights, And for this we
have been for years subjected to
continuous repression.

Semi-facist terror let loose in West
Bengal since 1971 putting thousands
in jails, organising political murders,
gangster attacks on offlce of political
parties, trade unions mass organisa-
tions and individual houses of politi-
cal elements, beatings and killings in
lock-ups and jaile, forceful evictions
of thousands of people from areas do-
minated by left influences even mur~
der, torture and raping of women ete.
all have been perpetrated by the



Jugjivan Rem that an elected Gbve-
ritnens cannot be removed hecausc

,Minisﬁer what has happened in Kerala
- "4 1989 when it was an elected Gove-
" ‘ynment, She herself as the President
" "ot the Congreas, organised liberation
" struggle. She led the striuggle and she
... Hberated, ~ Now ghe is gaying, Kerala
i Government sheuld not be touched !
.. 1'do not understnd the meaning why

I in'1959 there could be a liberatiom

-‘:.'_--atruggle and now no liberatiou o
| 14 hrs.

: {The people amd the forces against
R whlch this semi-facist ferror and rig-
.ging ‘were directed are not the right
.Nieuohary forces but the left demo-

- ‘¢ratic forogs representing the work-
ers, peasants, -employees, teachers,

students refugees. women and poorer .

sectionis; ) Though now it has been
‘admitted by the Chiet Minister that
in West Benga] the right reaclionary
© forces are very insignificant the con-
- dition of semi-facist terror and attacks
ot - the left and democratic forces are
- - 4n full sway. The ruling party and
- the Government have tried to hide
. tHis ugly veality by a barrage of
L systematic false tropaganda through-
B out the country and outside,

The same iq now being sought to

g be axtended to Kerala, I have already’

said what happened in 1959

Fﬂﬁﬂl ﬂﬂs repression,. not only h” -

m mmem dmloped in these two

Stam ‘but: it hes' extended to” othar -

. areas: 'I'he mpple canngt be decetved

':i“gmbi vlmtab pnd .btka i hated,

.vi-"}*Movement led by Shri Jaya s
- Napayan gathered. nomentum. Our
- party has clearly stated our differ-
ences with Shri Narsyan, but at the -
-,same time given our support to the
. democratic demands’ which he has .
1 chmnpioned. Whatever  our differ-
- “ences with the movement, we have

de!m:t, her party rigged the alections B
'm,n'engal‘in 1972 ‘with the use

ot ffcial machhetv combined with‘

terror. Sir, it was said here by Shri -

it iy elected. I want to ask the Prime to - organise .

‘there was a massive

by ‘the: _‘rulers and people m :

BT ;m:”tm “background  that the - -

defended and will defend ‘their: r!ght‘-
satyagrana,
bandhs, etc, which are all legitimate

weapons in the hands of the _,people

The movement led by Shri Jaya-
prakash Narayan had accepted the
challenge ‘of Shrimati Gandhi to face
elections and was preparing for them,
It is Shrimati Gandhi who developed
cold feet after the verdict in Gujarat.

“Sections of the ruling Congress were

themselves involved in the Gujargt and
Bihar movements. The factional strug.
gle rampant .in all the States had
spearheaded to the Centre too and it
is no secret that after the Allahabad
judgment and the Supreme Court order
challenge to
Shrimati Gandhi’'s leadership in the
Congress Parliamentary Party itself.
The threat to the Congress monopoly
of power combined with the threat to
Shrimati- Gandhi's position in the party
and in the Government was the im-
mediate cause for the rape of demo-
cracy, its long-term aim - being:  the
ruthless - suppression - of common

I have read in today’s newspapers o

that the elections in XKerala due. 'in

Beptember are being postponéd ‘and .

‘the term of the existing Assembly is
" being extended by six- months. I do
- not know why this g being dmae C

fdwink the peoplae sm.'_'f.'

. mati Gandhi,hm come forward: wlth a-

- 30" point: programme,-but what is new.
in-it?. “Who prevented the implementa: -

,tion ot . O

the ceillnq» lam s;n ‘t‘hﬂ” yms?

strikes
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The Planning Commisgion Task Force
report bears eluguent testimony tuthe
fact' that it was the Congress Govern.
ment and the Congress Party that
effectively sabotaged the implementa.-
tion of the ceiling Acts because there
was lack of political will and because
of the innumerable links of the land-
lordg with the administration. In West
Bengal, during the rule of the United
Front Government, 6 lakh acres of
benami land were unearthed and dis-
tributed to the agriculfural workers—
a fact testified again by the Planning
Commission and after the Government
was removed more than half of that
lang has been forcibly taken away by
the landlords with the assistance of
the Congress Government’s police—
a fact which is vouchsafed by the

Congress Party’s ally the C.P.1. But
why? Because the party is dominated
by landlords, Who again sab:ttaged the
State monopoly of wholesale trading
in foodgrains which was tommed from
the roof tops =as a revolutionary
measure. Was it not the Congress
State Governmentg and Congress? In
Kerala in 1969 Comrade EMS Nam-
boodiripad Ministry passed 3 land re-
forms legislation. But the Government
that came in pcwer later have not
implemented it. The left and demo-
cratic parties fought for the imple-
mentation and as a result of this strug-
gle the landlords were forced to give
an account of 13 lakhg acre surplus
langd to the Government. But till now
the Government has taken only 2843
acres of land from them.

The nationalisation of banks in
1969 was termed as a great revolution-
ary measure. But whom have the
nationalised banks helped? Have they
not helped as ever the big monopoly
houses and speculators all these years
to grow more rapidly and play havoc
with the people’s livelihood? And what
are these wonderful measures which
are so radical that these so.called right
reactionary parties would have op.
Rosed? Is an emergency necessary to
digtribute Mouse sites to the landless
in villages?

Despite all the tall talk what the
Emergency amounts to is suppression
of the democratic forces. Who will
believe that by suppressing the popular
forces who are fighting against the
monopolists and landlords, by suppres.
sing their agitations and by denying
them all demopcratic rights Smt.
Gandhi is fighting right reaction?

It is unfortunate that the Com-
munist Parly of the Soviet Union and
some other Communist Parties have
allowed themselves {0 be misled by the
facade of attack against right reaction
and do not see that the real thrust of
these measures i{s against the people
fighting for a ‘better existence. They
do not see that because of the basic
policies of the Government the con-
tradictions between the Government
and the people are intensifying. The
CPI, the wretched traitors to the work-
ing class and the toiling people, con.
tinues to function as Her Majesty's
loyal opposition. Qur party considers
if its foremost task to awaken and
organise the people against the grave
peril they are facing and throw them
into the struggle for the withdrawal
of the emergency and restoration of
whatever democratic rights they
wrenched after innumerable struggles
and untold sacrifices for the resigna.
tion of Smt. Indira Gandhi from Prime
Ministership and for release of all
political prisoners. We appeal to all
democratic forces and men of goodwill,
all who cherish the right of the people
to struggle for a better life to join
with us in this struggle. Whatever
be the price we may have to pay our
party will be with the people in their
steuggles, for the CPI(M) has no other
interest apart from the interests of
the people. The interests of the peo-
ple demand that the emergency, the
all pervasive measures taken under it,
the total denial of democracy be fought
gnd the broad based united struggle
against the exploiters be carried on
with the strength of the people,

We will never surrender ourselves
to the ruling classes, we will never
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betray the toiling people and demo.
<ratic forces of our country. History
will vinlicate us. Thank you.

MR. CHAIRMAN: Shri C M.
Stephen,

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr. Chairman, Sir, I rise to
support this motion. There is not much
which I have to add to what Babuji
has already saxd. He has explained
before the House in great detail the
circumstances which compelled the
Government to make use of the con-
stitutional provision for declaring
emergency, so that the democratic
fabric and the Constitution of India
could be saved from the dark forces
which are trying qute wvigorously to
subvert 1it. 1 want, however, to ndvert
to ceriain observations made by hon.
Shr:1 A. K. Gopalan. He started s
speech complaining about his arrest
and the arrest of certain other mem-
bers of CP(M) in Kerala, He shonld
have, in fairness, told the House how
the arrest took place and why the
arrest was executed against him. It s
not as in the course of a normal step
in emergency that the arrest was made.
The Communist Party (Marxist)- in
Kerala antiounced two programmes.
One was to violate the bans which
were declared unler the Police Acts by
the various district collectors. The
other was, two days hence fo that, to
have a ‘bandh’,

SHRI A. K. GOPALAN: No bandh
was announced.

SHRI C. M, STEPHEN: These {wo
programmes were announced by them;
and } have seen how the Marxist
Communist Party violates the bans, in
previous days. I have seen them vio-
lating the orders. It was never a case
of somebody going and declaring that
he was wiolating. It has always been
a case of mass processions violating
the bans; but in this case, what hap-
pened? A few people entered a car.
The car came to the particular place.
They jumped out of the car and de-
clared fhat they violated the ban, The
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Marxist Communist Party, the Kerala
Congress~—all of them combined-—made
this declaration of violating the ban;
and they could not put in a demons-
tration by way of violating the ban.
When the ban is violated, the Govern.
ment arrest them. Now, here 18 the
real question. Here is a demoeratic
government; here are certain laws, laws
accepted by the people, laws accepted
by the sovereign parliament, laws agc-
cepted by the various State Assemblies.
We are not under an imperial govean.-
ment to-day. Is it, or 1s it not the
obligation of the citizen and the politi-
cal party to conform to the law as far
as possible’ And when you violate
the ban, what du you expect the Gov-
ernment to do? The whole process has
been’ debased during the last 27 years.
The person who violates the ban claims
protection. The enforcers of the ban
do not necd, do not get protection; this
15 the attitude They were arrested
and put m 1yail for wiolating the ban.
Subsequently, they called for a bandh.
All the united parties gave a call for
bandh. We have seen the bandhs In
Kerala Whenever a bondh was an-
nounced, whether in Kerala or Bengal,
we have seen what was happening.
Traffic will not move, buses will not
move and transport will not ply, Air-
craft wall not land and schools will not
function. Factories will be closed, In
honesty, let Vir, Geopalam {ell us what
happened on that day of bandh. What
happened was that all the factories
worked. schools worked and the traffic
moved. Is it not correct? Am I making
a wrong statement? Everything was
all right.

SHRI A. K. GOPALAN: What—
every thing wag all right? What is
the normal procedure,

MR. CRAIRMAN: Mr. Gopalan, I am
sorry: no discussion across the table.

SHRI A. K. GOPALAN: He asked
me a question.

SHRI C. M. STEPHEN: I ssked him
whether on the day of the bandh the
buses did not ply, the factories did not
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work, the schools did not function,
whether life was or was not normal
Life was normal on that day.

Mr. Gopalan says that in the course
of the last 25 yeargs the Government
has become unpopular, that all the
Opposition parlieg have become popu-
lar, that this emergency has not the
approval of the people. After the
proclamation, what 1s the reaction in
the country? May I draw a parallel?.
In 1942 in the Quit India Movement
Gandhiji and all the national leaders
were arrested and were whisked away
in the night. Every repressive law
was unposed. What happened? The
country was aflame. Masses of people
moved, they offered themselves to be
massacred. There was an upheaval
in the whole country. Today has the
same thing happened: The socalled
glorinus leaders of the Opposition par-
ties are today in jail. Lok Nayak Jaya
Prokash Narayan is in jail. He was
taken to the hospital in an open car.
Nobody looks at him/Not even a dog
burks. 1 am not pooh-poohing or mak-
ing fun of anybody.

In 1942 the people’s leaders were
arresied and there was an outburst in
the country. Torday the so-called pre-
iending leaders were arrested by a8
people’s Government, which Govern-
ment Mr. Gopalan says is unpopular.
In spite of that unpopularity, things
are quiet. They cannot muster cven
ten people to observe their bandh.
They have to go in a car and get into
the pulice van and escape into prison.

1 wits amused when he was speaking
about the Home Minister of Kerala, If
an M.P. is put in jail and is kept in
jail, there can be a complaint. In spite
of the fact that he is released in time
for th:: Parliament Session and he
comes here, he makes a complaint.

The point is whether or not the peo-
ple have reacted favourably to this.
1 wag only attempting to answer the
plea of Mr. Gopalan that the Govern.
ment has become unpopular. The

proof of the pudding ig in the eating
thereof. The way the people have
reacted is the test. Nobody denies

that the people have reacted in favour
of this.

They are talking about the Constitu-
tion, In November, 1949 we gave unto
ourselves a Constitution. An inde.
pendent judiciary has been provided
for, fundamental rights have been pro-
vided for, Parliament is provided for,
election machinery is provided for,
democratic freedom is provided for,
everything is provided for. Things
were moving perfectly well, but
during the last four years we have
seen a peculiar situation in India.
Babuji has given a detailed statement
of what has been happening. We saw

. it here in Parliament itself and in

the different Legislative Assemblies.
They are speaking about liberty, about
freedom. Is it the democratic freedom
of anybody to compel an M.L.A. to
resign? Is it the democratic freedom
of anybody to obstruct the proceedings
of Parliament? Is it the democratic
freedom of anybody to go up to the
rostrum and threaten the Speaker? Is
it the democratic freedom of anybody
to demand that the Assemblies and
Parliament be dissolved?

Mr. Gopalan was speaking about the
Prime Minister's resignation. Demo-
Cracy 18 an arrangement by under-
standing among the people and by
understanding we have arrived at our
Constitution. The Constitution pro-
vides for a particular method of run-
ning the Government. The method 1s
that the majority party will run the
Government the majority party will
elect its leader, that leader will be the
Prime Minister or Chiof Minister as
the case may be. In*8970 clections took
place and by a twv-thirds majority
the Congress Party was elected. The
question is whether or not you accept
the fact of an appointment by the peo-
ple of a particular party to run the
Government. Do you or do you not
give that party freedom to operate
here? You can criticise, but that is
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not what vou did. You obstructed at
every stage,

MR, CHAIRMAN: You have taken
ten minutes. Normally Congress
Members are expected to take not more
than ten minutes.

SHRX C. M. STEPHEN: 1 shall finish
soon.

Therefore, what happened here was
that democratic freedom and Lberty
degenerated intp licence. 1 remember
a ptatement by the philosopher Aris-
totle, He said that when in a demo-
eratic set up freedom and democratic
liberty degenerate into licence, demo-
cracy will get off the hinge and dis-
integration will start in democracy and
despotism will take over. This de-
generation was what took place in this
country. If this degeneration was
permitted 1o continue, democratic
freedom would have come to a com-
plete crash. It had to be saved. There
was internal insecurity prevailing in
this country. Discipline had gone off
the hinge everywhere. Anybody could
do anything. No law was being observ-
ed and a stage had arrived in whith
even Legislatures and Parliament could
not function.

He was speaking about the Prime
Minister. They speak about an inde-
pendent judiciary. That judiciary
stayed the judgment and in the event
of stay the law says that i1t should be
deemed that the judgement has mnot
come into operation, yet they demanded
resignation. Those went to the Supreme
Court. The Supreme Court clarified
that the Prime Minister has got full
#ight in law to continue as Prime
Minister, Hven after that agitation
continueg in the streets and a call is
given to the miilitary, to the officers,
to everybody. They said: if the Parlia.
ment meets we will not permit it to
agternble, This was saxd by Mr. A. K.
Gopalan in Kerala. They said that
they would not permit Parliament to
function if 1t was suromoned, that they
wonid gherao thd Prime Minister, that
they would not accept her as Prime
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Minister. Is it for a minority % de-
cide whether the Prime Minigter has
to be accepted or not? Do you or do
you not accept the Constitution and
law? When the law says that it does
not stand in the way of her continuing
as Prime Minister, you are protesting
that she should go. Are you observing
the law honestly?

Why it was started will be explained
by subseguent speakers. The right re.
actionary forces weer certainly gang-
ing up. I would have expected CP(M)
to have a look at the situation in the
country, but they seem to be very
happy in the new company of Jana
Sangh. We cannot save them. This is
all I have to say. But if this action
had not been taken, the fabric of
democracy could have been torn to
pieces.

I may recall what Mr. T. T.
Krishnamachan said in the Consti-
tuent Assembly on behalf of the Draft.
ing Committee when thig particular
article was debated in the Constituent
Assembly. He said;

“After the First World War
England passed the Emcrgency Act
of 1920 wherein they gave full
powers Lo the Executive to deal with
the situation as they liked and to
issue proclamation of emergency sub-
ject only to Parliamentary approval
and subject to a limited duration.
In fact, that particular Emergency
Act was not brought into being for
the ‘purpose of meeting a foreign
enemy it was not brought into being
for the purpose 9 meeting any force
which would threaten or upset the
Constitution as such but in order
to meet the grave economic con-
sequences that would arise it the
Government were not acting. That
was the justification for a country
like Bnglend framing an Act like the
Emergency Act of 1920 which per-
haps surpasses in its scope and com-
prehension any of the Acis that have
been passed by the British Govern.
ment in India when they were in
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gomsr. I would ask my friends who
iticise us for inserting this provi.

sion to look at history.

Do you really want us to provide
the means by which the Constitu-
tion could be saved? This emer-
gency provision is merely intended
to meet opme purpose namely, that
all our efforts of this year pend-
ing Constitution making may not
&0 in vain, and those people, who
will be In"powér, would in future
be adequately empowered to save
the Constitution. I would ask the
Houvse to consider this chapter as a
sort of safety valve which is in-
tended to save the Constitution.”

After 27 years of our operation of
this Constitution, we have come to a
stage in which the Constitution is
cracking, its operation hag been made
impossible, discipline has been dis-
sipated and the march of the nation
towardg the progress has been stopped
everywhere. An anarchy has started
flying about and everybody is heing
torn to pieces. This constitutional
democracy has to be saved. Therefore,
this particular provision which was in-
corporated in the Constitution to save
the Constitution has to be resorted to.
As I said, the taste of the pudding is
in the eating. The people have accept-
ed the whole thing and there is abso-
lute calm and complete reception to
the whole thing.

I will conclude by just quoting ome
sentence. In 1937, the Parliament of
England again promulgated an Emer-
gency Act and Sir Samuel Hoare said
on page 69 of the Parliamentary De-
bates Fifth Series—Vol. 351, House of
Commons, Official Report, as follows:

“1¢ for the time being we are
setting in gbeyance the libertles and
privileges that we have prized so
much in the past, we set them aside,
not as a result of any dictation, but
88 an act of our own wolition. and
as an insurance that in setting them
aside for a short time, we shall
retain them permanently in the
tuture.” -

This is the spirit in which the emerg-
ency was proclaimed by the President
of India.

The whole responsibility for the pre-
sent development must lie at the door
of the Qpposition who made their main
task to defy the law and the Consti-
tution, to stop the march of the nation,
to take the country to the path of
anarchy, to hand it over to the re-
aotionary forces and make the people
their slaves for all time to come,

Thig House must thank the Prime
Minister for a timely action in invoks
ing this constitutional provision so that
democracy might be safeguarded and
might be handed over to the posterity
with all the solemnity with which the
fathers of Constitution handed it down
to us. I support this motion with the
fullness of my heart.

SHR1 INDRAJIT GUPTA (Alipore.:
Mr. Chairman, 8ir, our party after due
deliberations, and alter trying very
seriously to coliect all possible and
reliable information that it is possible
for us to acquire, is of the firm view
that this stern measure and the swift
measures which were taken on the 26th
and subsequent days in order {o put
down the danger which had developed
to internal security. were fully justi-
fied and we supported them. In fact,
one of my quarrels with the Govern-
ment is and it is my experience down
below in the States also among the
people that people have not been in-
formed adeguately and sufficiently yet
ag to what actually was developing
here in the Capital City of Delhi just
prior to the 26th June. People do not
know.

SHRI JAGANNATH RAO (Chatra.
pur): Why con't you tell them?

SHRI INDRAJIT GURTA: I am go-
ing to tell. I am going to tell you,
hut that will be incomplete informa.
tion, because the Government does not
share the information.
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SHRI JAGANNATH RAQ: You tell
us,

SHRI INDRAJIT GUPTA: 1 want
the CGovernment to tell the entire
country and put at the disposal of the
country all the facts and information
that they have got.

in 1962 emergency, the then Home
Minister, Shri Gulzarilal Nanda, dd
not waste much time in coming out
with the Government's white paper,
which in my oflnjon, was not a very
good white paper. It was full of
inmccuracies: it was misinformed. But
I do not know why the same method
cannot be used at least this time,
Whether these swilt and stern measure
could or could not be taken without
the promufgation of another Emer-
gency, a second Emergency is a tech-
nical matter which can be discussed.

Now, some friends on this‘side have
made a big point out of that, saving
that all the powers which werc exer-
cised were already m existence. They
bave asked what was the need of pro-
mulgating a second Emergency. I do
not know whether they mean to say
that if the second Emergency had not
been promulgated, then they would
have no objection to the measures
taken. Certainly, that is not their
argument, ag I understang it. That 15
a technical matier. 1 myself feel that,
perhaps, the Government hag thought
it necessary to safeguard its legal posi.
tion since the first Emergency of 1971
pertaing only to the threat of external
aggression, Maybe, their legal advisers
thought that i1t was better to promul.
gate a second one also in terms of the
provisions of the Constitution which
relates to the danger of internal dis-
turbances. But even if the second
Emergency had not been promulgated,
it is true that under the existing
Maintenance of Internal Security Act,
under the Defence of India Act and
Rules, under the Presidential Powers
which already exist, the actual measure
which have been carried out, including
the nrrests, including the imposition of
pre-censorship of the press, including
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the banning of certkin organisations,
etc,, could have been carried out. That
is an academic point into which I do
not want ta go.

Now, the starting point made by our
friends on this side of the House and
I am sorry to say, among them my
C.P.M friends also, was that there
was no danger of internal security.
This is the crux of the question. Once
you accept this that 1t i1s all a big
hoodwinking trick and nothing else,
that there was no actual threat to the
internal security, then I can follow the
enfire logic of their arguments. But i
you accept the fact that there was a
very serinus and grave threat to the
internal security which developed, 1n
our opinion, particularly in those {ew
days between 12th June and 24th or
25th June, then you will have to look
at the matter 1n an cntirely diffcrent
way.

Sir, I am sure, you will not give me
enough t.me to allow me 10 go mio the
details, Mr. J1. M Patel 1s very anxi-
ous to know 1it, I want hum and the
other pcuple also to know :t 1 want
the Government {o icll it because they
have got access to all the facts whereas
I have not

THE DEPUTY MINISTER IN THFE
MINISTRY OF HOME AFFAIRS
(SIIRI F H. MOHSIN) Sir, the Gov-
ernment has published a booklet “Why
Emeigency ™ 1L you pernut me, I canh
lay 1t on the Table oi the House

MR. CHAIRMAN You can lay it on
the Table of the Housec.

SHR! ERASMO DE SEQUEIRA
{Marmago)- Can we also lay on the
Table our reply?

SHRI F., H. MOHSIN: I beg to lay
on the Table a copy of the publication
“Why Emergency?” on the Table of
the House. [Placed in Library, See
No. LT-9803(75],

1
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MR. CHAIRMAN: You should have
laid it on the Table earlier, not jn the
midst of a speech. Anyhow, 1 per-
mitted you.

SHRI INDRAJIT GUPTA: He should
be a little more alert during the period
of Emergency. He suddenly woke up
when I referred to that. After I have
persued the document, whatever it is,
we will decide whether it meets our
request b~ not. 1 do not know what its
contents are I do not want to go
mto all the dewvclopments of last one
year and a half because I have not got
enough time ut my disposal. T think
ine mover of the motion recounted that
part of it fmirly well through he could
have brought in some more facts.
That was the background—that cer-
iain Parties had formed a  sort of
Front with which the CPM leader-
ship was not entirely identifying it-
self at all times. I should say they
were flirting with it, sometimes saying
they were with it and sometimes say-
ing they were not entirely with it and
s» on, when  ultimately, in West
Bengal at least, they openly partici-
pated with this Front and joined meet-
ings, demonstrations and all  these
ihings. Anyway this Front was,
under the leadership of Jayaprakash
Narayan, trying for the last year or
year and a half to seize power in var-
ious States by means which, (as the
mover of the motion has said in very
delicate language, 1 should say) were
not entiirely constitutional methods.
If you want to play the game of Par-
liamentary democracy, you have to
abide by rules also; otherwise, ¢on't
play it. I can unde.stan? those
groups and parties who had taken the
stand from the very beginning that
‘we do not believe in this Parliament
and Parliamentary democracy and we
propose to boycoft Parliament and
will not come anywhere near Parlia-
ment”, but will carry out our pro-
grammes somewhere in the maidan,
but T don't understand the Parties who
want to eat their cake and have it too,

we want to play the game of Parlia-
mentary democracy and also want
to subvert that Parliamentary demo-
cracy by certain other actions out-
Side. I don’t want to recount all this.
I am at least today gratified by the
fact that, on behalf of our Party, it
was I who first drew attention in this
House about a year and a half ago to
the first call that was made publicly
by Jayaprakash Narayan to the Army
and Police to disobey orders. At that
time, many people on that side of the
House, including the Minister, tried to
pooh-pooh it and minimise it by say-
ing ‘why should we make so much of
it’. Today they have understood
better. (Interruptions).

I am convinced about it because I
see what is happening in so many
countries in the world. Mr, Gopalan
has said, Communist Parties in dif-
ferent countries, including the Com-
munist Party in the Soviet Union,
have been mislead and they have not
understood what is happening. Even
the Communist Party of Democratic
Victnam has been misled, after fight-
ing for thirty years with arms in their
hands for independence against
American imperialism, The only peo-
ple who have not been misled are the
CPM lecaders!

The whole trouble is that this is, if
I may say so, one of the weakness of
Shri Jagjivan Ram's presentation of
the case. So far as he spoke, it was
all right. But there is a very vital,
a very relevant international context,
(Interruptions), There is a very re-
levant international background, in
the context of which these develop-
ments are taking place What kind of
politicians and political students of
worlg affairs are we if we cannot re-
late the two and if we think that this
is happening in isolation, that these
are internal events that have no con-
nection or relevance to the inter-
national context? Unfortunately, Mr.
Jagjivan Ram did not mention it. The
fact is that the United Stetes' imperi-
alism--this i a word that a censor
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does not like; I may point out that the
first day we published our resolution,
the censor said “you must cut out the
words ‘U.S. imperialism’; what is this
king of thing going on?* Of course

we did not give way easily and after
@Wﬁe quarrels and jagdas it was
eventually passed. But this is also
the mentality of some bureaucrats,
which I wanted to point out.

Anyway, here is the United States
Government with its top leaders—
statesmen and spokesmen-—times with..
out number describing what is their
global strategy, particularly in this
part of the world—people who talk
openly of de-stabilisation of regimes
they do not like. And what do they
mean by ‘regimes they do not like’?
It is obvious what is happening in the
world. They mean those regimes be-
longing to the tkird world or hon-
alligned countries which refuse to toe
their line completely, which follow
broadly a line of supporting initiatives
for peace, which support the struggles
of people all over the world for their
national independence, which, while
maintaining friendly relations with all
countries, also develop their relations
and friendly ties with the socialist
countries. They do not like such
couniries. They have tried, times
without number, to subvert and over-
throw the regimes in those countries
where this type of Government was
functioning.

We know what this Government’s
policy internally is. Do we agree with
it? We do not wagree with it, When
they come down against the workers
and peagsants and 8o on, we fight
against them and we shall continue
to fight against tfiem if they do that.
But that is our internal affair,

This American imperialism, which
was Kicked out of Vietnam, which was
kicked out of Cambodia, which had
to givé up the whole of South Xast
Asia andl retreat from there, which
failel muiseralify iy its sttempt to in-
tervetié in ‘Bmng during  the
Bangludesh pecple’s Hberation strug-

116
tion of Emergency (Res.)

gle by sending ite Seventh ¥leet in the
Indian Oecean, this Americany imperi-
alism is in trouble in West Asis also
today where the Arab countries have
stood up on the basis of their oil re-
sources and are refusing to be brow-
beaten; today we have the strange
spectacle of Dr. Kissinger trying to
pressurize his favourite Israeli states-
men to come to terms with the Arabs
because, otherwise, they would not
get oil, This is the crisis in which
the Americans are and that is why
we have said, times without number,
that in this part of the world they are
looking for what they call ‘soft coun-
tries’, which they consider to be soft,
that means countries which they think
are still open to them for penetration,
ideological penetration, penetration by
means of financial resources through
multi-national corporations, penetrat-
ion by subversive agencics like the
CIA and pressurizing them militarily.
‘We consider these things not to be
isolated things. Take the resumpt-
ion of arms supply to  Pakistan.
Everybody ir this House was agitated.
Is it an accidental, separate phenome-
non—building up of the Diego Garcia
base in the Indian Ocean? These are
all links in the chain. It was just at
this time when India was one of their
prime targets, when they were being
kicked out of West Asia and South
East Asia, when they wanted to find
a base and a foothold to hang on,
when they were trying to pressurize
India, it was at that time that, with-
in the country, there was this Front
of parties, the rightist parties! 1 do
not consider the Socialist Party to be
anything, but a right Party. It may
call itself Socialist until it is blue in
its face, but the leaders of
the Socialist Party at least have
identified themselves completely with
the rightist forces. They just chose
this moment to dig out Mr. Jaya-
prakash Narayan from his Ashram,
bring him out and launch this new
type of movement. Is there no con-
nection between the two? Do we
learn nothing from other countries?
Do we niot read the books that have
come out every day from America,
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writtenn by the ex-CIA men them-
selves. You read Horrifying things--
what is heing revealed before the
United States Senate Committee now,
before the Rockefeller Commission
which went into the work of CIA; it
reads like fiction stories; you cannot
believe what these people are capable
of doing. They admit now that it was
they who were responsible for the
killing of Partrice Lumumba in Con-
go; it wag they assessinated President
Trujillo of the Dominican Republic.
Now they admit that their hand was
there in overthrowing Allende in
Chile, a legally coustituted elected
Government. It was at this time
when Pakistan was being re-armed,
when Diego Garcia was being built,
Mr. Jayaprakash Narayan came for-
ward and called upon the army to get
ready to revolt; ‘At the appropriate
moment, I will give you the call’'—
this was what he said in Bihar Jast
year—‘Do not obey the orders of this
Government’. {(Interruptions), It
was in this context that this thing was
taking place. It was after the Allaha-
bad High Court judgment that all
these parties naturally thought—I do
not think it was anything surprising—
“Here is a God-sent opportunity; now
strike while the irop is hof’. The
Court has given a certain judgment.
We cannot discuss the merits of the
judgment just now. But they thought
‘Here 13 the opportunity; her image is
ﬁown before the whole world; she is

iserdited and so on; inside the Con-
gress Party even, people are shaky,
wondtring what is going to happen;
this is the moment to strike’. In
those few days, between 12th ang 24th
or 25th, whatever information w, have
been able to gather with some meas-
ure of reliability—I cannot vouchsafe
for everything because Government
has {o tell; I do not know what ig in
that little book laid on the Table by
Mr. Mohsin, but this much we know
that under this cover of the call,
Which wés given for cefual  eivil
disobedience from , something
else was alyo being prepared and there
Was a purpose behind that which I

will explain. What was also being
prepared was violent disturbances in
which the main role was to be played
by the RSS, We know, the Sangharsh
1Samiti announced on the 25th on the
Ram Lila ground was to have as its
Secretary and main organizer, Shri
Nanaji Deshmukh, who has disappear-
ed and has evaded arrest and probab-
ly has gone underground, as far as I
know. These trained RSS people—I
have great admirction for their disci-
pline and efficiency and so on for
creating trouble—were being mobilis-
ed in Delhi from all the surrounding
areas for several days previously.
Concentration of RSS was taking place
in the city of Delhi. Was it for the
purpose of peaceful civil disobedience?
Lists have been found of certain peo-
ples’ houses, names have been listed
and which were going to be the tar-
gets of physical attack. The All India
Radio station headguarters was also
on that list for obvious reasons.

SHRI JAGANNATHRAO JOSHI
Let Mr. Mohsin keep this information
on the Table.

MR. CHAIRMAN: Mr. Joshi, you
will have your opportunity to speak.

SHRI INDRAJIT GUPTA: I do not
know. whether Mr, Mohsin has re.
vealed this in his booklet, because I
know one thing, that Government
must have some information about
the very hectic activities that were
going on during those days of certain
personne] belonging to the US Em-
bassy. Our party has got information
of at least one meeting; they may have
several such, I do not know. We
know, when and where it was held,
who were present there. In confi-
dence, T can tell you, who were the
gentlemen of the American Embasey
present. I have checked up the mame
fromi the diplomatic list later, These
gentlemen are there, these are not
bogus names. And four or five peoe
ple from our side were present in
that meetihg. There have Leen
many such meetings, These things
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were going on, and on the 25th June
rally at Ram Lila ground, Mr. Jaya-
Prakasch Narayan, as you know very
well, not only again made a very ag-
gressive speech appealing to the
military and the police, but he also
warned the present Chief Justice of
the Supreme Court saying *“If you
dare to sit on that Bench which is
going to hear the final appeal against
our wishes, a day will come, when
you will be tried and punished by the
peoples court® These are people wha
are great respectors of the judiciary
and at other times they tell us that
judiciary must be always honoured
and respected.

It is foolish for them to think that
by rreating some trouble and burning
a ftew places and having clashes with
police in Delhi city and attacking a
few houses, this Government will fall
down and collapse. They could not
do it even in Putna where plenty of
arson took place on the 18th March,
many people were beaten up, but the
Government did not fall. Govern-
ment does not fall so easily., What
were the reasons {or it—I do not want
to dwell on it now—but I must say
that that is a very serious omission in
the description of events given by the
mover of this resolution. The whole
object of this was to create an  at-
mosphere in which they would be able
to bring about certain changes, cer-
tain realignment within the Congress
Parliamentary Party. That part we
have not been told about; I do not
know, whether Mr. Mohsin’s book
tells us. The serious matter that you
have to explain' is, why the leading
personalities of the Congress Parlia-
mentary Party are behind the prison
bars? Why? They had not left your
party. It is not any four-anns mem-
ber, but the member of the Congress
Working Committee, the Secretary of
the Parliamentary Party of the Con-
gress. The point is, it is known to
everybody here, now if you want to
hush it up, it is a different matter,
but i would not help us in the days
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%0 come. There was a whole plot.
The whole conspiracy was that if you
could create enough trouble and
enough violence angq disorder all-
round, within the Congress Parlia-
mentary Party there are certain num-
ber of people who were vacillating or
weak elements or opportunist ele-
ments or anything you may call them
who would be brought over to the
idea of having a change of leadership
telling Indira Gandhi that all this
gadbad is taking place only because
‘you are refusing to quit and if you
want to control the situation, then
kindly step down. 1 believe their
calculation was that roughly if they
could get hold of about 130 members,
then, with the support of all these
friends, they wculd have immediately
been able to form another govern-
ment. 1 would like my CPM friends
to consider—I am asking them; in all
seriousness, I am not attacking them
or anything—please consider from
your cxperience. If such a govern-
ment had been brought about-—of
courge, it would not have spared us—
but would i have spared you? You
are sitting here to-day, able to make
your speeches and all thst. I am
glad, I am very happy. But if such
a change had come about and if a
more right resctionary government
come to power with the backing and
support of America, do you think
your party. your trade unions and
your workers and peusants would
have survived?... (Interruptions). Teo.
day you are able to come here and
have your say. In that event, I
would not have been here nor would
you have been here....

MR. CHATRMANR: May I point out
to you that you have taken 27
minutes.

SHRI INDRAJIT GUPTA: Anyway
1 have been pulled up by the Chair.
So I cannot go into further details on
this. At least what I have said has
produced a little bit of provocation.
Some targets they had found some-
where.
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“Therefore, it would absolutely be
the height of folly to go on suggest-
ing that there was no threat to inter-
nal security. There was a very seri-
ous development which had never
before developed. We never mince
matters. We have always saig and
during the last two to three years we
have been saying and warning our
friends of the Congress Party that
these rightist forces are gathering
strength and are being able to con-
fuse and mislead people mainly be-
cause the ruling Parly ig failing to
carry out the pledges and promises
that it had given to the people during
the 1971 elections and if you had ful-
filled those commitments and if you
had carried out those pledges, it could
never have reached the proportion it
was beginning to reach and it is be-
cause of the discontentment of the
people, it is because of growing un-
employment and high prices angd it is
because the peasants and agricultural
labourers did not get the land that
was promised to them It is because
of this that these parties are able to
masquerade as their champions and
friends and utilisa them for something
else and for ne¢fariong ends How-
ever, better lats than never, this
danger was realised in the nick of
time. Otherwise, I am sure and our
Party is sure that if this matter had
been delaved by another 8-10 days,
something else would have happened.
This we consider to be a catastrophe.
You may consider it of no conse-
quence. We do rot want an American-
backed government to sit in Delhi. I
can see what is going on in countries
g}l round. There are people who do
not understand it and cannot see
what is happening. Well, I am only
sorry for them. That is why we sup-
port this action which has been
taken.

As far as the hon, Members of this
House who are in detention, it is a
very unfortunate affair, But, obvious-
ly, there seem to have been made
some selective arrests because I do

not find everybody has been arrest-

SHRI KRISHNA CHANDRA
HALDER (Ausgram): You are sorry
for it?

SHRI INDRAJIT GUPTA: I am
quoting what Prime Minister said re-
cently—

“Only those directly involved in
these activities to paralyse the Gov-
ernment have been taken into pre-
ventive custody. Many other
senior leaders of these parties have
not been arrested.”

I think the senior leaders of these
parties who are free can be taken into
confidence by the Government because
it relates to the members of their
party. He is asking what Shri Noorul
Huda has done? Mr. Gopalan says
everybody who has been fighting for
freedom is being locked up, as if
people outside have not been fighting.
There is no point in it.

I think the arrests in Kerala had
nothing to do with it. Their party
had launched loca! satyagraha or
civil disobedience and that is why
they have been arrested. They have
been subsequently released. If Mr.
Gopalan had been treated badly Gov-
ernment should look into the com=-
plaint of ill-treatment. If it is a fact,
it is very unforfunate anq Govern-
ment should look into it.

I will conclude in five minutes. The
main point I shculd commend is that
if you do not want the recurrence of
these events; if you want that this
danger should really be eliminated, it
is by no means being eliminated by
arresting a few people and banning
R.S.S. and Jamaat-e-Islami or pre-
censorship of papers. Thousands of
people have escaped who are under-
ground. But more important than
that is the fact that unlesg the socio-
economic base on which they have
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not by any means go tar enough
. Mueh more radical measures should
be taken.. But even those measures

- she has announced, if properly ime-

~ plemented, will go. some way to all-

. ‘eviate the situat!on and mobilise the '

- “‘ ;people
I have to point out two or' three

- things- and then finish. We have sug-

- gested of course that certain. nation-
- .alisation - measures are needed. - The

- Prime - Minister—prompted by whom,
N 8 dan’t ;nmw-—-has, in my  opinion,
idone ‘& very. unwise -thing, ‘unpolitlc
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Sn', these mu!tx-national companiqs '.

'are operating here_and. they ‘are the
‘conduit-pipes through which the: C‘ LA,
~ operates. How much evidence do-you
want? There are bovks and- volumu_'
of evmdences whxch are available ‘now
" to ‘everybody including the repart of

a United - Nat:ons Sub-Committae of

which Mr. L, K. Jha was the Chair-

man. Please read these two or three
bulky volumes and see the ‘evidence
and material. which they have brought
in there as to. how these companies
operate. ' : :

Here is an Authority. Please read
it sometime. This is a very famous
American Journalist, I. P. Stone, who
published bhis private paper called
“I, F. Stone’s Weekly”. You please
read it. You will find here one com-
pany which operates in this country,
Bechtels, which, you will remember,
‘was brought in here to design Haldia-
Baraunj Oil Pipeline and got away
with it. Later on it was found that
the whole work was done defectively.

-~ They were given huge payments -and

they went away. Mr, Stone said in.
_ the time when
Bechtels were operating in this coun-
iry, one gentleman, by the name ‘of

Mr. John A. McCone was appointed =

as head of the CILA in the United
States.  He was head of the C.LA. and

" he was also the head of the Bechtels,

There are . people in this ' country
whose names T will not say just now
but a day will.come when I - will ex-.
pose them here, who -are now nego-
tiating in order ¥o Bring Bechtels into :

this country agein. ‘Who are they?
* What arg they doing here? . At whose
,_mm“ th_qy ”m domg it HAm you
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ing place which require a much more
urgent look.

%
You have pledged yourself to intro~
duce public distribution  asystem of
commodities at fxed prices, But it is
yet to come. In the meantime prices
of several items have been raised by
the Government itself. Take kerosene,
cooking gas, controlled cloth, coal,
aluminium, which will affect the alu-
minium utensils also, steel and so on.
The explanation given is, for produc-
tion wa require to give them higher
prices, this and that, But, at the
moment, please look at it from the
point of view of the common man.
The public distritution system has not
come. The slight fall which has taken
place in some wholesale prices does
not yet benefit the retail consumer.
‘Whether you will do it or not, I don’i
know. But in the meantime, prices
of these éOntrolled items have been
raised by the Government, items like
kerosene, coarse cloth, etc. Only the
other day, you raised the price of
cooking gas. ls this the way to in-
spire confidence in the people that
something will surely be done now
with these emergency measures? I
don't know.

There is the other question of see-
ipg that all impediments to produc-
tion are removed. Very good.

But the major impediments are not
coming from the strikes by em-
ployees. I can prove it. The major
impediment is coming from the em-
ployers,

In my State of West Bengal. now
big business houses are running fac-
tories; all of them ate running below
their installed capacity. They have
declared lock-outs or closures; Birlas
have declared loeck-outs; Metal Box
Company has declared a lock-out;
Sen Ralleigh & Co. which manufac-
tures bicycles have threatened clo-
sures; JXK. also bas threatened clo-
sures, In Hindusten Moators 6,000
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people are lald off. Installed capa-
city of these industries is being sabo-
taged not by the warkers but by the
employers. Apart from the power
shortage which is alsp a big cons-
traint of course, if steps are faken' to
bring the employers to book and the
ingtalled capacity alone can be wutil-
tsed, that itself will raise the produc-
tion by 25 to 30 per cernt. In some
cases, they are deliberately keeping
an idle capacity so that they can
create an artificial shortage in the
market and keep the profits in their
pockets. What measures are you
going to take against them?

Finally, one word more that I would
like to say about pre-censorship. I
know that it is a sore point for our
journahists and correspondent friends
because they feel that and one of
them was saying that ‘our pen has
been taken away from our hands;
now what can I do?’

Sir, the mover of the Motion has
very correctly mentioned that cer-
tain groups of newspapers were play-
ing an active role in working up a
conspiracy for seizing power. We
know the big groups, the monopoly
press, which has the biggest circula-
tion in the country. If they had been
allowed to function normally freely
today, by now, within 20 or 25 days,
they would have created a havoc in
the country. Everyday all kinds of
imaginary and cooked up stories
would have been pedalled oui. One
day they would have said that Indira
Gandhi is making a secret trip, over-
night dash, to Moscow, to get her
ordergs from there and rush back.
What can you do? That would be
in the headlines. They would have
also said that the Soviet army is
masging on the border and they may
march in any time. Ag it is, they say
the C.P.IL is supposed to be running
this Government. The tragedy of it
is that we are not taken into confid-
ence in what they do.’ That is our
complaint. There is g purpose behind
this game. I say that pre-censorship
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ia necessary for the time being at
least to muzzle and control the mo-
nopoly Press. This is the kind of
dangerous role that the Press ‘was
playing and the consequence is that
the other papers belonging to our
party and other parties also have to
suffer. But, whatever we may say,
the circulation of gur papers is mini-
mgl or fractional compared 4o the
mighty press owned by the Birlas,
Tatas and Ramnath (Goenka and such

gentlemen, How can we compete
with them?

The reflection of all thix is now in
the western press. And now the re-
flection is seen in the West German
and American Presses as glso British
Press 'carrying on their vituperative
cam‘pas.gn against our country and
against Mrs. Gandhi’s government.
They are writing every day. But, I
have nio time to quote all these things,
It is very interesting. But the actual
administration, op working of the cen-
sorship should be at least intelligent.
After all, censorship is imposed for a
particular purpose. It ig imposedq for
the purpose of weakening the rightist
forces gnd for strengthening the for-
ces of the people, democratic forces.
It must be used for that purpoge only
and it must not be used in a stupid,
wo?den headed and bureaucratic way.
It 1§ happening and complaints are
coming that the people are taking ad-
vantage of this. Somebody told me
that. he had come from the United
Nations and in the U.N., the impres-
sion is being given that in the land
of Indira Gandhi, Jawaharlal Nehru
and Mahatma Gandhi and Rabindra
Nath Tagore have become taboo be-
cause the quotationg from ihem are
being ruthlessly cut by the censgors.
This is being taken advantage of not
to our benefit at all. Therefore, I
would say that on the one hand we
are not gllowed to publish anything
to expose the vested interests by
name I woulg like 1o expose some
places which have bheen raidced
in Calcutta and what was found there
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and who were the pecple involved.
But the names are cut out by the
censors, Take for example the
Ananda Bazar Patrika—a big com-
bine. There an overnight raid had
been carried on. The raid has been
carried out there but can any paper
publish the news that Ananda Bazar
Patrika premises were raided and
they found such and such thing. I
cannot publish the names of persons
who are indulging in lock-outs and
lay-offs. What ig the point of cen-
sorship? Against whom is it direct-
ad? So, Sir, 1 suggest that some sort
of ' advisory committeq or some sort
of editorial committee be formed
which will constantly review the
work of censorship and attend to
complaints which come to them and
re-formulate and modify guideline.s
ag and when necessary so that this
kind of stupid and un-intelligent
censorship does not take place. 1
hope the ruling party—because they
have to take the initiative in the mat-
ter—will get down seriouslv to .the-
task of doing something and not just
talking. Time for talking is oOver.
Stop talking now. It ja a lite and
death question, Do somcthing {or
God's sake, Mobilise your neople and
tell them {o go down to the masues
and do some politieal campaigning.
Fulfil the land distribution pro-
gramme,

SHRI B. R. BHAGAT (Shahabad):
Mr. Chairman, Sir, I rise to support
the resolution so ably moved by
Babuji on the proclamation of emer-
gency. The Prime Minister hag des-
cribed this proclamation of emergency
as an attempt by Government to bring
back on rails the democracy which
was being subverted and even des-
troyeq by certain elements in the
country.

Babuji while moving the Resolution
hag, very categorically and lucidly des-
cribed these attempls over a period,
particularly since 1987, by the vest-
ed interests and the political parties
representing the vested interests, Se-
condly, certain interested communal
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parties tried to subver{ democracy
particularly because they were thwart-
ed by the strength and the policies
of the Congress party and the mas-
sive support enjoyed by the Con-
gress party. Since they could not dis-
lodge the Congress party in elections,
after the elections they took to extra-
democratic and anti-democratic me-
thods which have led {o the present
situation. I would not go into those
detajls. It is neither necessary nor
possible in the short time at my dis-
Posal. But } would like to deal with
two or three aspects of the present
question.

My predecessor, Shri Indrgjit
Gupta, hag described the gituation as
a very grave one. He has said so
very rightly, 1t is a situation of now
or never because if we do pot suc-
veed in meeling the challenge of the
emergency, and the rcasons that jed
to 1t, the country’s future and the fu-
lure of democracy and gll that we
stood for jn our struggle for freedom
are at stake and, therefore, I hope we
will realise the gravity of the situa-
tion. On the other hand, the achieve-
ments of democracy during the last
27 years are something which we can
be proud of In the perspective of
world history, if we see this experi-
ment on such a gigantic and wvast
scale, it 1s so exciting to see this func-
tioning in all parts, with great @iff-
culties, 1n one of the poorest lands,
emerging affter colonial rule and all
that. It 18 so exciting to gsee the way
it is functioning. It ijs going to be &
most shining example in' history, not
only in this Century, but ever since
human experiment began. But, the
fact that democracy is being suverted
by certain people, certain groups, is
such a shocking thing and I think it
is necessary for the Government and
the rullng party end the parties who
belleve in it, to educsate the people
One of the purposes of calling this
Session is ta have a debate on this
and there could be mo better educa-
tion, public education of the situation,
the dangerouy gituation that the coun-
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try 1s facing, than to debate it, I am
giad thig debate is going on on healthy
fines. The forceg that were subvert-
ing democracy were working on all
fronts. It has been described how the
agitation in Gujarat and subsequently
the plunge in Bihar, were manoeuvres
to subvert the representative charac-
ter of the Legislatures,

Sir, what have we geen in the last
two years in thig House itself? We
have seen’ the way the House was
being conducted-1 and my friends on
both sides including Prof Hiren
Mukerjee have spoken several times-
and particularly, the way certain ale-
ments and certain groups in this
House were behaving, holding the
House to ransom and denigrating the
whole gystem. Their aim was to deni.
grate parliamentary process in the
country. Some of the Members were
saying ‘What is there in Parliament?’
They have spoken like this. Some of
the leaders of the Opposition have
spoken that Parliament ig nothing,
that Parliament js powerless, and
therefore, they are interested gutside
Parligment, in direct action, in' agita-
tiong, in Satyagrahas and in mass
movements. They were saying this.
In repeated elections they thought
they will be returned to power, but,
since they did not get majority, they
declared Parliament was usgjess for
them. That wasg their feeling. Dur-
ing the last two years, that is how,
in this House, all those Members who
took oath to uphold the Constitution
and to work in Parliament, were
making it less purposeful, were deni-
grating it and were behaving in a
manner that Parliament hag become
more gnd more redundant. This was
the view expressed by many Mem-
bers. This led to a situation in which
the Proclamation of Emergency had
to be tsken recourse to. It was the
last attempt to save democracy and
we are grateful to the Prime Minister
and the Government for taking this
step. History has shown that in simi-
lar wituations, in many other coun-
tries. in Germany ang other countries,
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that is emerging which has to be rec-
koned with.

In the intermational world today,
those who have experience of inter-
national forces operating all over
know that no incident is isolated, no
incident is mationalistic. Therefore,
we ghould not keep our vew confined
to our borders. The present-day
woarld structure is guch that India
playing a strong role is not liked.
Prime Minister Nehru had stated once
that Indig could stand, would stand,
ss the tallest country or else it would
fall down. But the world powers will
never like any tall country to emerge
because it disturbs the status quo.
India emerging as a strong power in
this part of the world and playing its
role in the comity of nations is going
to disturb the world view of many
powers. Therefore, they are also in-
terested in a destabilising process It
has been described in very lurig de-
tails. But the fact is that if the coun-
try is strong, their move cannot suc-~
ceed. Indiag can only be strong if it
follows the democratic process. No
process of totalitarianiam, no process
of despotism in such a wast country
with so many diverse elements of lan-
guage, creed and religion, can suc-
ceed India can be governed only
through consensus. Our founding
fathers, our leaders, gave us a Con-
stitution the essence of which is bas-
ed on majority rule and respect for
the minorities and existence of politi-
eal parties based on a broad spectrum
of policies. A democracy based on a
sectional or communal policy is no
democracy. If a party is formed on
the basis of a communal appeal or a
sectional approach, it jg not 4 politi-
cal party, a democratic party in that
sense, It is on the existence of poli-
tical parties on a broad spectrum of
policies that the country can be kept
together, strong, united, on the basis
of consensus, Anybody who is try-
ing either through ‘tota] revolution’
or ‘partylesy democracy’ or satyagra-
ha or direct action to disturb that,
‘ries to distrub or snap the flbre of

the unity of democracy in this coun-
try angq sirikes at the root of Indian
vationalism. Thig process is not only
anarchic, but it is anti-national 2s
well.

So we are fighting and grappling
with a situation of various kinds, com=
plex, varied and dangerous. It iy a
situation where the economic crisis
is there. Prices rose, not only in this
country but in other countries also.
Fconomic crisis was faced not only by
this country but even by many other
countries. The Opposition parties in
other countries did not behave in the
manner gs the Opposition Parties be-
have here. I shall give two exam-
ples,

The Soviet Union functions in a
different manners the Chinese funt-
tion in a different manner. There are
groups inside the party. There the
party hierarchy is such that democra-
cy i3 provided within the party itself.
Soviet Union imported 27 million ton-
nes of foodgrains, the highest in his-
tory. We imported much less and
paid for it in cash. China imported
in that year 10 million tonnes; later
on it imported regularly 8-10 million
tonnes, Chinese population is more
than ours but the Soviet population
is half of ours. Yet neither in that
country nor outside a feeling was
created that the country was collaps-
ing or breaking down. But here what
did the opposition do? I give an-
other cxample of a parliamentary
democracy, the United Kingdom. As
a person experienced in economic
affairg I can say that the United King-
dom had been going through a far
worse economic crisis quring the last
three or four years than lndia or any
other country has ever gone through.
Faceq with a situation Heath declar-
ed that he would go for an election;
they went for a general election’' and
they lost the election, Wilson came
and Wilson had to go again for a ge-
neral election. What do the Opposi-
tion Parties do here? They szay that
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thiy Government must go; they in-
dulge in all kinds of character assas-
sination. These things never played
any role in the general ¢lections there.
Is it democracy, Babuji asked is it
democracy to indulge in the charac-
ter assassination of the lJeader? When
you cannot attack the policies, you
attack the personalities. That is what
hay been done here, Corruption has
to be eliminated. But by painting a
picture that everybody who is some-
body is corrupt you are creating a
situation in which respect for the
Government, for law goes down, the
credibility of the Government goes
down, This is the first nail in the
coffin of destruction of democracy,

We have taken the correct steps.
But we have to go a long way to im-
plement the programme gnd create
confidence among the people. The
Emergency is not to gtifle Opposition.
Some hon. colleagueg of ours are in
jail. This is inavitable in the present
situation. It hag been done on a very
selective basis. Neither the Govern-
ment nor anybody else are happy over
it. What matterg is the programme
that hag to be implemented. What is
the role of the Government, the ruling
party or all other parties in this?
Shri Indrajit Gupta supported it. He
may have difference on certain points.
It is true that there is nothing dra-
matic about the 21 point economic
programme. But what is dramatic is
that it has been brought in a situation
when the country was on the brink of
disaster. Many of us have spent 30-
35 years in public life before ang after
independence. Senior leaders had
spent about fifty years in public life.
Democratic experience is there for 27
years, The independence, unity of
the country and other things that we
stand for were in jeopardy, There-
fore, Government had to function effi-
ciently; the party has to function
more efficiently Credibility has to be
ereated through direct implementation
of the programme so that people feel
that democracy which was put ‘off
the rails’ by some oppozition parties
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for their owpn purpose has not only
been brought back on the rails but it
ig also functioning ang-the future of
the country is safe and a calm atmos-
phere prevails in the country. It is
absolutely necessary for the function-
ing of democracy ang all that we
stand for.

o wTTaTTe wefy : (wnR) ¢
aamty 78T, 1971 ¥ GWTERHE
feafer ot Wy 4y 9w ¥ @m0 ww W
O ¥ WS A WY, WIT 352 &
gRAty s w1 W § T 5T
fara wrasew  feafr Y o
gt feg 1971 § s wraawTeia
feafer %Y Wiway gf oo aww dw q
o, gt age gt | foeg O w1
arasE  feafe wt wwon g€ R
T % ug faviwan & fr g S
& g %t feoas Hax frmn g
v g fegfa wi--ga
NFTAFC T REICFATIT &
fir 21 g7 Frdww A v § AR
4 T g § fr gyt Qv feaf da
frafdy fomer g 3 forgr oella
et { feay f afe o Jamsdi #Y aw
T 99 ¥ ¥¢ T $W@ O @ 9d
WAAmFTRT Havl A @ O
¥ A # ¥ droEr G

gt O 21 FAT FEWH T QA
¥ & gy welr o &) garem ¥
& ol W I S WA §, WA
a=lY oft & 5w aver Y @ fear §

“In reply to another question she
said, it was correct that the econo-
mic programmes announced on July
1, were part of the pledge made to
the people. There was some glac-
kening in' their implementation and
part of the fault is ours.”

“Part of the fault is Government’s

for not implemienting the program-
me."
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it side ¥ O frar 1@ gl sdaw
¥ frmgrerarmr o &
13 g W OF a9 T 21 A WA
%9 ¥ #\ av g W &, qg H g
T WETE gw g, ... (sawww). ...
i €7 el w1 gaTa $7®, T W
sqagr </ o Y PoreRardy ot s Wit
gt ft  ag Fegiv Y frwr T
U A TN? W XA AT g A
w4 Wy f Ry wwe o wad ?

W% Hag 991 AW g €
faQiat OiMTA AT B qET 099
gt oty oft ¥ e fvopw Feam
IR TE-FAC Wifez e, WX g
Al ¥ § FI BN aF T FCHQ
fig wiferies & Forwer & & worer ot
1 FF I A ¥ a3 farwar Q@
F1 gAY ¥ 3w & ora ag gav b wf

fir fx Tt T are difare O faferT)

s 7g feaf 4y, oY worer off X ) oY s
&7 % figers e w30 ot wrf 7wl av
fora & voverd o1 oy faar gy AR oy
v 7 w7 e avard § forely iy Wl
T I #T gt wEA & ary afew w4
fear 1 371X fee Padndt 7o &7 Ay 7Y
foar a7 1 ara & ot N g FEwT
BY§ Frdvedt o Arw ur gy | yafg g
TaT HAY X 79 aw By efrw fear g e
“fe wrer g wad ") farg & a8 Qe
wgar § fis w4 ¥ fag ol a1 fe
faOrdt Tor ¥ FaTeY 6 TR FHAA F AR
foray omg 7 XY fedy s WY Al
JHY WY, WX ¥g AFL P og A =L
wr $T qoan § fe sywr gt mT, w9
NMiafm’wifrsas @R
Med =+t of yufog sa & 7y fvr
P! was i ftawarsaw
Farrerr fY Y o Fip e S oTeaRY HT
o A, wyRr e §, vl
s §? W g faer o Y ok wrd-

w1 Y | Wi st &% wifas i
wr aare ¥ & geei e & fawgw
g § 9w a ¥ fie fadndY aw aft oed
i e & ad oY AT 3w Y T I
7 sy el § § 1 &% arg ol A
s fraramenr | WAY 199
16 FATE iET § 17 w7 ey At 80 9y
1969 & Y & 1 A UF waATT &7
fear 91 99 97 f5 1 o9 19 T
At & X o7 ol 9 & o O
afg AT & srow § e e
W& (9w 6 1 sre 16 gonr i ¥
A ST TR 698 71 o OTH
A 3 g At § ol ogmr e | T
fag frdndt 7ot A7 R 7@ &)
/T aF A ALY QT A FraAe ger
¥ qet § o & fag ol e g 7 1
AR AT A g far ¢ v &
TR¥E 57 feeqz a7 AT AT 100
@ & fag fanit o fediee it
100 & SATET T T FrAg @2vd F ofy
g1 @ ot & fog aeaer &, Peaw
qrET & fog aeear & 1 Y T Rreiard a3
WAS B w0 wr e I W@
Shefadqracdsar 97 7 ww
fearg forenae faeft 2or &Y AT § 1 0
AfLFTUeE o1 & 48 @ fevard
¥ TR FL

& amar , ¥ & & ¥ agt QA
a1 a1t oY edfaras sAfedia Ra & o
I & MErIT H 9 §ATT &7 wonar< v o
faaw & ag 99 & faars & o *rd-
gl ? YT FEEeE ¥ aH
*4 Y qEAT | 99 Y ANF § AW
agm ? g i s s M {
argar 197 féd § wrE § st
wrifend § ? 99 Y SHEATHTA? IR
o dwr w7 fred swa ¥ e X
TRvY BT THET | M ATCEH @ WA
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A wiv F@ @ fesa ) frar & 9T
it oy g 7 Pl e 2w w
frar &, FagfX ovTw wE[A, CEIRA
QR P T ST frm g SE W
GTATT 9T I & fawe e wers
WRamd 1w g e oy I
v #1 q17 IZ HTH FATT 47 { TG
forr 7t Y TS #3 @ & 9wl
¥ 39 #Y qgey SR 9 %) g 27 e
T HTR 47 7 T TS H I AT 477 WY
FR ufaerd 3 ) avl g g
T HTH TET AT | TET R FE /T AN
WY g ATl § | WK ST qveT FYE
& 1 T Fear § O AY Qo & T
T qFar |

wafe wgh a% grArHeET 7 9qTe
&, & o el oft %Y g v B fag gwr-
aR A f, B v @ w9y we A
wWaende FrifFfies
wad) X7 TR T I TARh
gtz gur W@, . (swwaA) ..

ot Q4o Qo wiw () : 9
T f& wree wieg @i 9 ¥ e

Y AT T A oY et
JA AN IR 1A TN JTH
o E F A g

Jq wgy 1 "aww a8 ¢ o Sy
% WO FT WAT FIN FT N FRIw
% ug wriown aft g www ¥ Y Wi
& @ quT qel St ¥ gy A e
wrwor # wgr 97 & swar 3w ¥ fag o
oY ) T T F ) Wiy § T80
g1 § 6 A @ wdaw W wme
ey | v & 308 § F 3w weerd
frew st & ¥ sorw ¥ 2w § e
W A WAEE AT A Ay §
frg fared gaolelt & wafirg wwr o
ey § waf IO arre o A W
wo, ag o A A ¥ 1042 ¥

b !

tion of Emergency (Res) . ¥
frefred qerewy fraie ¥ ww WY
T 9T | 9@ gw N R Der kR agd
¥ fr g7 s o oor w7 ? AR
F21 fF U% AT QI THX H1T FTF AT
wiga oe vk o w0 A9 v
fie v & faorw &1, Ot ™ oy
A, N0 Sre 1 fag o AT W
249 9T 43 FT AR 7 N9 7 5 ag
erRAC E rafqr gw sw 42 ¥, s W ¥
fod 2 92 m FTF, 98 TF w7 AT
oo 7€ & oo ¥R A §, g ferddz ¥
g agec g &)
TRIAAY *7 e B Haww o oww
TAIEY A W &7 YO WO ug
T fF a7 § G TAHT AGNE 4G A
FTH A %7 ZYET AGWW 98 AfY (&
Bl wAr @, et feam 3}
a sawr e wrw | Ay fregw A
FHT arfeg | qwoieEY € AT T ), 4y
e A oF s waeqr 9
wifge 1+ Foe Iwar ¥ g¢ Wiw
B, QAT genTe &Y, fasr & dar dwwre
B, =AER ¥ qur g 8, fa
&Y, WgT agr A ATATALT T FT X
ol wedw safem st g mfier s
F ATAT FT FH F A wrforw wT )

gt aw o garwr § fm aft g
FEW R TG ST AT T AP WY W
T8 THEY @ OF W 9 Wi ey
gt iz a7 gant e el T &
wer &, wifafess finw o dede . |
(swwarsy) . . .

MR. CHAIRMAN: The hon, mem-
ber’s time is up.

SHRI JAGANNATHARAO JOSHI:
Give me some more time, Our party
is the only target now, right from the
Prime Minister down to the Congress
President, Nothing is going into the
preas and i you are not going to al-

low us to reply here, what ig to be
done?
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MR. CHAIRMAN: You may take &
few minutes more.

SHRI JAGANNATHRAO JOSHI:
No time hag been fixed by the Busi-
ness Advisory Committee. And you
cannot decide the time yourself.

MR CHAIRMAN: You please car-
ry on. I just want to tell you that
your time ig up and you caw take a
few minutes more.

off wrwverYw el ¢ W T aw
Fq gae § % qeAr e g— I
xafle e St 1930 F wEr wEgren
st oft Wy fafew efifafesy w
e %3y 9 ... (sgweA) .
Forgg, & 1967 ¥ 7w oz F &1
g, & au smay g, wme dur wa wwfag)
19425 feAI ¥y g ogig 7 §
Iar qudt T & FE wET) 1962
¥ orq W 7 39 2w T gHeT fer aw
Teg ¥?

oft q®e qwo ool : (figrgear % )

it wmwreoe Wil gi, fege
¥ %7 fisg o www o o woeft
farde # & w7 Ty g FY qRE H%
Faee A I wrewst & 9w OF 6] 9T
wryr fear &7 1 gedar ff @ § g
gt | 39wy g wod wEde 9§ MU
9 | ¥fww gg A O @ R @ RE, 7
*F, TrAn oF, 7 &F, warar-Rawr g,
fy o iR Far -~ figegeaT W st
¥ wod o< xw A ¥ Wy Wi Ad )
WSHl~Then they have evolved a new
pattern of palace revolution. EIA
rr ff qRT T 9w ¢ 3w
w1 R W e gi—
Wiy arew 8§, o) See wdw ¥ Sy
qrst & Qo Qre Qo ¥ | urwr wEwt

# ol R $ g5 wwe fe
wiwwr d, wvidg R i wr § P W
A AT W AT 9IC | gAWA W
Frfirer w3 |

wgt &% Wwaw W gAre §-1951
¥ e Aw o v v v § v o fedy
qT ATAS &Y Sy & &1 a6T AYUA ) 0y
e N qaew A 1 Y AW
T R A T AW qoy W

st QHo Qo W : 14 7 |

oft wreracTw ol : e wEw 9%
T a2 w7 | M wrEr gy
T AT\ A AAHT ¥ 1953 F 19863
T 7% @ | frg weitsr amgw g fe-
FT 14T FEAE | AT AT Ve TR
wiiw § 4 &, g mpameic &
woq welY AR § | ¥ gt wrf fAdw
T e g, g rg e g e
&7 X 9 forq # 919 WTET, T9w &
T wrar | 1930 §F N wrafrer qo &
ary 7 T, 1942 ¥ W & Wy @ ¢,
IR FSN TATFT 1965 ¥ =T TEY
#r wiferw A v ¥ frg 3w @ A
AT 9 G TE T HFHE QAT
Y FAT AT STE I AT & Ay
RARIEIRCR RS G R Cf S
qaTA % e w3 &Y g wwd & fag
&A1 §— Wy w7 wqTwE g A &
T Y St § og mar | F9 w7 T
T W 7Y a1, g 7 awmwe fear
IR F A § gar? A7 & Ao
firar WY seror it & arwerT Avgan f—
1971 H~—srar WY o 2gF §—gA
Ty off #F gew ¥ gg o
qETaT o, ®Y qer a1 ! R I X
farare o qogar wo g 1 e §
fadvelt zer o wewey T 4 e A
B 1w D E, ey e ow oy -
T o figer 1 g9 agh #3 § i W agt
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§o-1048 F vy @i ? Wy MW
wgt §, wara Hegrge fad § i
# wearT wavdr wh, firmg EOR WY &
u% qeE A freeT) @ A wge—
3w &, T woAr g §, I gaay
TS YUY, ZHHT OF A Fuwr | qfx
TR audrF wrdd, A& s owerw oY
¥ | AT 9B BAIL AT §, 1948 F
g farerrs Wit A Ay s s
oA 41 HfeT o 9g AR v iiw
WY, TAR 919 |TH, 3 IAHT 997 94T |
A% g8 *1 ¥ HC 5E A A g
fr efy oft, feam @@ g 1 fg
a9 &5 F3 99 duy 2 fr oo
faradfpagaand wed o
ATT TET W | 1948 W HY 9%
wiqaeg qar A g7 g A gY. . .

oft TRT aETT R (TIATT )
T § F &ew, gew, g gt
WEL 9T HES FW A7 I w7,
w forr e woeft gt 9 Hfer, qref
#Y gors ffsd

sft s v WwY ;. §q @@
70 A FT 1 1948 § FHT W AW
#r F gy TG feaT ) T R
go o g agi A A ? g Fereerw
e g 43 §—ad 7@ Wi mrrE o
W § MATILH 97 HTHE, A Faeme
T4 frur f ag FuieF %1 " ,
AMTHT AT, qEAT T wAdy |

MR, CHAIRMAN: Mr. Joshi you
will kindly try to wind up.

SHRI JAGANNATHRAO JOSHI:
As a matter of fact, I am saying that
the Prime Minister said thig and that
the President of the Congress went to
the extent of threatening that if the
Jan Sangh does not behave, it will be
banned, .

MR. CHAIRMAN: You have said
that. Now you try to conclude.

SHRI JAGANNATHRAO JOSHI:
If I cannot expresg myself here, if you
do not allows me to expresg myself
here, it will be very unfair. I know
that nothing is going to the press I
know it. Still 1 should express my-
self. If I am speaking anything fr-
relevant, you can stop me. But I am
requesting you that a lit{le bit moze
time should be given io me.

MR, CHAIRMAN: Please listepn to
me. There ig a time linit prescribed,
and that time-limit is before me.
Pleage try to conclude,

SHRI JAGANNATHRAO JOSHI:
The time limjt has not been fixed.

MR. CHAIRMAN:. #Please listen.
The Chair is bound by certain regula-
tions and certain limits fixed on time
and on other matters. The Speaker
announced this morning that six hours
would be allotteq for this, ang the
Speaker has got the authority for that.
He hag fixed the time. There ig allot~
ment of time for different parties,
Still. there is a latitude shown to
Jansangh, Though 13 minuteg has
been allotted for it has taken 25
minutes. Let him counclude within
{wo or three minutes.

SHRT P. K. DEO (Kalahandi): The
Business Advisory Committee is yet to
mee{ and allot time,

MR. CHAIRMAN: Please resume
your seal. I can understand Shri Joshi
sciting up and making a submission.
But for other members to make sub-
mission on his behalf it is not neces-
sary, because he is enough of a parlia-
mentarian to look after himself. So,
kindly resume your sea:, especially
when the Chair is standing.

SHRI S. A. SHAMIM: Now that
you are sitting, may I make a submis-
gion. Even though the time-Umit 1s
fixed, it is not adhered to and applied
in every case. Ultimately, it so
happens {hat the independent members



147  Approval of Proclams.  TULY 21, 1075 Approval of Proclama. 148

tion of Emergéncy (Res)
{Shei §. A, Sharma)

wili not have any time. So, please
stick to the time Iimit right from now
oh.

SHRI H. M, PATEL (Dbanduka):
Why did you not follow the time-limit
earlier then? You have to give more
time to opposition members. In fact,
it is more desirable. I guggest to the
Prime Minister that ghe herself agrees
to see that more time i given to every
speaker on thig side of the House. We
are all asked fo say that we approve
of the proclamation of emergence.
Now, if we do not approve of it, let us
give our reasong why we do not wish
to approve of it, This attempt to gag

8. ...(Interruptions), There is com-
plete gagging. So, I say that adeguate
time should be given to us. May 1
request the Prime Minister, through
you, that she be good enough to agree
to gllow the speakers on thig side of
the House to have the maximum pos-
sible time that she can spare?

SHRIMATI INDIRA GANDHI: 1
thought that the BAC was going to
meet to settle this matter, I do not
know when it is meeting. It is true
that so far the time-limit has not been
adhered to. I think “the maximum
possible time” is a very wide term. 1
think a little more time can be given,
but not the maximum possible time.

SHRI JAGANNATHRAO JOSHI:
I will try to msake a very humble
submission,

MR. CHAIRMAN: You take five
minutes more and try to conclude.

SHRI JAGANATHRAO. JOSHI:
The description given by my hon.
friend, Shri Indrajit Gupta, was that
there would have been a catastrophe if
those leaders had not been sarrested.
If you are not going to give me an
opportunity to express myself on those
points, then what is the use of my
coming here, Had I been put in Jail,
I wouyld have been satisfled to git in
jail. But now I come here and I can-
not express ‘myself,

tion of Emergency (Res.)

TR g wr e ot § e 1948
¥ fwe 1975 T AW KAAT A ATIET

ar Y i, & wvor gfrg wite fofdy
¥ wogd 9y o 6 s B o
FAT——NqT J s §, Wwda & 7

I will read certain passages from the
Kapur Commission, Please allow me
to conclude.

wife AT wwe wqdr oft el
g7 vl swfer oA
Wi qer @1, W@ gear ot o
A 78 ware  femst @

The question is not whether to ban
RSS or not; the gquestion is who ig to
decide whether the activities of RSS
are harmfu]l to the couniry or not.
Are you prepared to appoint an im-
partial commitles to go into all the
details? We are prepared for that.
Look here, Thig is a democracy.
Everybody has got the right to agree
or disagree; everybody hag got the
right to go to court; everybody has
got the right to meet peacefully....
(interruptions) If you examine them,
you will finq that they are bamboo
swords or wooden swords.

T O A AW $ T AW 6 Wi
I §T TATY FTT §, g dnea Ay
¥ | TEwY A\ Aiwely Dwary | oty
& wye wfiwT § e wxq W @

oft wiw @@ (wwter) - wina
37 & fag qoare wft areft &)

ft ooy vw Wt : 3g

AN wfar & v T ofr—
In the Constitution you have given this
right to every Sikh in this country.
You cannot stop me fromn making my-
gelf Jagannath Singh instead of
Jagannath Joshi, Then I can carry a
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degger and a sword. That is my

constitutional right. The question

not which weapon you carty; the

guestion is the motive, s o,
% @ ®wa & fag o ww=
g &, ag &1 ot g @ fiwelt 7
Frreaty qr—amE-STE- A TR T AT
w1 go, ag W zve F gay av 1 Y WA R
ATQY ERT § AY AET F ATEA, gA
7 77 A sy fFamg arOw AT e,
e end NI o, w s
HIT §F WIT a7 A A FQ &

Do you know who started this word
“gherao” or bandh? 1t is Shri Dange,
who spoke in this House ‘“fomorrow
we will gherao you'’  (Interruptions)

ag WY ws% ¢, 98 wiewRl g
T &, ag wwgfaeet &t wfaieelt §
T FA AT T aq g E. . .

Y 8o Qo Tl : WTE § FTH
SETH W1 AT g

sft IrTwTe T W ag @) SR
s 91, § 9% §O gawdvey W
T TN W §ATE FHT IEA
F—

oY Qe Qo WM : g ®F @T
T FHI !

oft s oo el oy g A
frgee fiear am) &, qufe  sghm,
ot § ¥ 9gT T WEgw

“R, M. BANERJEE: ‘Although
RSS wag banned, it should not be
taken to be an acceptance by the

. Government of the allegation that
the murder of Mahatma Gandhi was
by the members of the RES a8
suck’ ¥

(Volume 2, page 62)

The Commisgion further coraments.

“In Delhi algo thera is no evidence
that the RS8 ag such was indulging
in violent actlvities. as against
Mahatmga Gandhi or the top Congresg
leaders.” (Page 66)

Having made a searching enquiry into
the conspiracy to murder Mahatma
Gandhi, the Kapur Commission cale-
gorically declared:

“An experienced administrator
like Mr, R, N. Baneriee has stated
that the RSS as such were not res-
ponsible for the murder of Mahatma
Gandhi, meaning thereby that one
could not name the organisation as
such as being responsible for that
most diabilical crime, the murder of
the apostle of peace, the jike of whom
the world dieg not see excepting
after centuries.”

W A3 i F g @ N
e, ITH 302F THITYTI TAHY
dY=d 2 § 1 80,000 & T FITHE
fear g7a oved, fodt & amd fag
FT, 94 g1 A7) frad wiw @
AT 417 WT 7 WITOUH oUH 0 HY
1948 § &7 T R AT vy v

They were all cyclostyled charges
right from arson {o murder.

S

16 hrys,

Then I quote the view of the Chief

Justice of this country, Shri K, Subba
Rao. It ig an page 14. It says:

“Friends, I am very happy to have
come here to meet you all and say
a few words to you.”

(Interruptions)

"Friends, I am very happy to have

come here to meet you all and say
a few words to you. I am not a politi-
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tion of Emergency (Res.)
[8hri Jagannathrao Joshi}

clan, and hope 1 will not become
one. What I have said is only as a
person who has been watching the
activities of the R.8.8, It is help-
ing the country to develop national
consciousness”

(Interruptions)

This is the respect you are showing
to the judiciary, Mr, Chairman, I
am not allowed to read it out.

“and I am sure this will bLecome
one of the powerful instrumentg of
national integration. What is more,
I feel that this institution tries to
huild up the character of our young-
men, and {f it succeeds in that
attempt it will succeed in rebuilding
our nation".

These are the views of Mr, Subba Rao

Now, I am reading the Mysore High
Court’'s verdict. It ig on page 13.
This case was brought before the
Mysore High Court in 1966. It says:

“The Mysore High Court in one
of its celebrated judgements, after
listening to the varioug charges of
‘communalism’, ‘subersion’, ‘violence’
etc., advanceq by the Government
against Sangh, declared unambiguo-
usly: “All the above materials
show that prima facie the 1SS is a
non-political cultura] organisation
without any hatred or ill-will to-
wards non-Hindus and that many
eminent and respected persons in
the country have not hesitateg to
preside over itg functions or appre-
ciate the work of i1tz volunteers, In
r country like ourg which has
accepted the democratic way of life
(as ensured by the Constitution) it
would not be within reason to accept
the proposition that more member-
ship of such peaceful or non-violent
Association and participation in
activities, thereof, will render 5 per-
son (in whose character and
antecedentg there are no cther de-
fects) unsuitahle to be appointed to
the post of a Munsiff.”

tion of Emergency (Res.)

™ E T ool ogew, §9

ger # fag off §vzeaq wedt &, W

T & Ay, T
(eerayar)

Ther T. R. Venkaiaramsn Sastri

President, Indian llberal federations
referring to fascism said like this:

, “A Government or a State can be
characterised ag fascist, but not a
private association to which no one
is compelled to belong.”

I put an Unstarred Q. No. 7998 dated
24-4-74, but the Government had not
replied,

This morning 1itself, 1 had raiwsed 2
point,

wq g W %1 Hifawe ggfar
#83 § o v 919 7 qHT T O IAAT |
W GIAT WL I W ITHT WY IFE
FTH T g a9 F w07 | §F 7 IA*Y
wreras faar o f& afwamae gReh
W TR waTE /Y | foreg g A A
waTq 7 fuar

What guarantee ig there thay tomorrow
1 will not be arrested.....

(equwya)

faYgrer T &7 8 <@r 1 freg & g
RILGLE 4

This is for the Home Minister, Mr.
Mohsin, to know that this question
was tabled by me on 24-4-74,

#1 qarar fgar AT & fad
FeT A #4 QBT 4t
What was the question? It was:

“whether Government are aware
of guch caseg wherein courts of law
have decideq that lhe Rashfriya
Swyamsewak Sangh (RSS) hasg been
responsible for acts of violence State
wise and if so, the facts, thereof:”
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g FATE § W oqG o o HWR §

fir go a1 ot o s arET &
I F AT JOV A7

“whether Government are also
aware of cases wherein members of
Communist Party of India have been
held guilty for acts of violence
Statewise and, if so, the factg there-
u‘.”

TaET N e fear A ag o &
9% RFT Agar g

“In Guntur district during August
and September, 1873, in dehoarding
campaign, 220 members of the CPl
and CUP.(M) were arrested for
various acts of violence and were
held guilty.

In Nalgonda district, on 8-8-73, 12
CPl workers were convicted,

Karnatak—During 1972, 12 CPl
workers were prosecuted for acis of
violence ang were convicted.

Orissa—During the year 1972, 174
CPI members and supporterg were
found guilty of acls of violence for
staging demonstration against price
rise.ii

A At g #7 Q9T 9T IgHT A
yaw fear, M QR ¥ A fF 9w
gar ghar g @ arfge & fe oy wada
9T WANT TG FQ | A w9y,
i wwAae fas, e w9y
Ty AL, W AR K aw ¥ AT
AT G-~agF TTH T | grE
x I Sver | BrEW ® AE AR AT A
I 9w | o N gfefawd ady
tritwgfen w1 arer §F e {1
qeaT wgat § fi war 1962 ® ¥
R At 7 1971 ¥ are QT
oY oy ? vy ol 21 et R W
wew F Wt ¥ falt g 3l e

wEAT sTge ar P o e 5 wifeeged
Tl § wae w<A & fay A€ wiwwre
T8 v &1 wee WgT arfar o
WEqWaT § WY WA gAY & TAT
¥ fad w3 aft oY 397 faed wRa
Wit 7 et foe & | A Wi
vt # #3 garw frar @ ot v
wy 5 g foog faarondfls & W
Wi WY g B w30 § fe 20 @
FAFA T RAT § 747 WX gO X
T Ae st U oA, TREieeT A
afaen wAE ¥ KA §, AT A WU w
neY v dn st R E ? off 1wy
1 qgr 9 R ¥ Y Ararg agir
A 7 7w A & farr v Fare
o | gafed s A g far ) ag g
g fad 7Y 3, afew wrely &8 oft
HUS! FEET ®Y 5D & OF T it
T wEt Y gt wY A quw wrk
el g, Tyfay I991 1 7T T gAY
#1 TUAT AEY € | TG HT Ay
F T T R wNT R war
qrly g1 99 oY aw w9 & §7 g,
B9 W el F el q9
mEg g wrd o am
WX Y W g 7 frw, few chg
THHT AT By

ot T W A (W)
warsfy wgrea, wrra feefa 9 wgoy
frgd mrawew, wgege s s
T TR gWT AT §S AW A Hz
ot & Afew gror 3w & fafaw aqt &
v wndn & fag wx fom § fn e
TR wRG A1 W qTAEw 47 |
W W & oft it & wf @i ¥ o
feafe w1 wndn fear &1 s wely
¥ gfgnand ol ongfer e o
wwr fear § 1 o & quvd WY o
& Wi Wwg & wrefafify
ng'ﬁtmm%f@m
g &1
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[sft wrwearmy wowg)
et ag & fis g v feqf w
gadv wif wet §7 S A & e
e wivry feafy o fwor 5 3¢
v a1 fr g v@ ¥ ¥ qoda WY g
agmfrmer @ &

R v o f§ wife
W A oawpfore N gwrwd @
forg o Sver ar gew i 7 US-
wgros, el g ww d@w, fradt oy
qrLogyeqde WX GF ff =
¢, e a1, wuiag wepfae & 9w
g ¥ w9y ¥ foq a8 wWeww q
fr wrorer fegfr o wiwr & i
wimd e Faw ov rodT W
wgw wet ferr wr § AR qw (A
AW AT § ) 99 EIRqUT wY Ay
¥ forg ag Szt o1 weawa Y 4, A H
s sa e, s A ¥
fag xg wrawrs @ fv w2 Somam
et | o s uE oY, o wrw
o W A A, Y qev &
foad g & oo Al ow § 28 &
W m # ¥ wfaee, sfafrrmand
wierat Qe o & amr oz, T
@ 47 FT AT BT AT AT w6
aTre dare et € Wik 3o woitfas
qrieat fomwr gfedn wfeeard §
R 33 gow AR {2 go awdf,
ot areare gugr Wik # o dw §
v @ § wree ¥ firer o2 ok qg faw
v &t i 3w & favare &Y e foar
Ty, ¥ A wwar w faw @ O
faer oy oix vy Srerdeltn soelt o
gear o @ o @l aer F W
ot | ganafl swEiew, ¥ AW s
gk W § W wdwy, figarqdt
wrefen & & 3 ¥ ovEr T s
qfier W genfas geil & g1 W<
¢ ¥ soorpdr s qgad dany §

tion of Emergency (Res,) 158
W wAar & Ay gy wfaflagd Wi
:@wmﬁﬁmiﬁﬁﬂm

gt

16.12 lus.
[SaRrt ISHAQUE SAMBEALI ¢n the Chair]

@ ware wowwar, fgar | wawe
waaeqT ¥ wry { wiigcardy aferdt
¥, wegfare & ol gerdt & g W
fire aw & wagqe 7 &Y o fw
a® & SR or & Wy frar oy
arfie T 3w & o & www ) ST
A | A wawT qeda, gwnafy Wy,
gt ¥ Y, & asl & ww oWy
qETT WAl oY ¥ AW FT AW T gEAT
;N HX o uwive ffar &
qTe AY ZNT, warr WAy ot ¥ g% www {,
W Y37 & L qUA W@ A |
1 A T Fq H AR wgee T
a1 WY w71 a1 v o 3w § yo foam-
w2y, frmeges Wefemrw ot
wifeee 9 WATFAT BATHT Y
W g a1 T F U FL0E a7 Ay
#8z #1 ¥we wrd gE g W IER
WA AR ¥ WUAT Hdey gwEt fF wod
wasq wy fary & fog marwr wef =Y
s 1 sar q@r ot @ W e
4 | dftam & oeaT 352 ¥ Wi
&t € wiRy w1 39 5T ¥ wrg-feafy
& Wy gy gafay o fie w &
TISE 3y W T & fan ik
s faerer Y soifiy & a9 o= & o
¥ firg, Sus) agd & fag g wmaws
i

wvy wft e fy o 3w § e
o qeiy swkd (st & o
wm ke ¥y wiw®
siwfrarardt wfiet 8, 0 2w & o=
qrfedi & o seeumongs & W
grpearft § sic o, sblr £ oY
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ot ¥ Toewarer ft et ¥, fore a7
firrdr ot &, 1971 Yoww oy Y A
gre oF, ¥ fud-f2 gt ot ¢ e
foe ow waT € gwEr W 9E WA
“sfer geY”’  wifwge s W
1971 F AN I, WmGgE ®
e A & faore agwe & aafen
¥ oy et & iy &, gz F g
¥ Ivraw fagrdl & wER 9 @
qW W #r wiat & gy ff, SR
o o st fpoor & gy i o offewer
il ¥ & ot & SwiY T dvpewar
FY o & WOIT WY, 99 A ¥ W B
drear g anfe o F wonET N
W 9T JARY GAT °T WA ¥
g% ) [0 ¥ ) EN wE S
fear ? o% are Wt ag et ot & A
[T | WA & WEIATR F AT Jorad
d Som & 53¢ fage &, fg 6
gk N wfw g7, weiw Ak 2o
IR SEE A gfr 93, Suer R
AT qft 9T EE qF | W@ & W
faarfadt & s frsren ot wint
¥ forg, @ 9w woqw & frg = ¥ W
wi gt & fearerd dwx, ¥ SRt
T HToqHoq®e WX ¥ s
T 7% WX IFW ‘adere’ A ‘v’
W SAT T ) WTH q¥  cAAqWr #y
wiw e & 99 & amw 97 ? s &
3% quewi w fire & s ? aqdt
WIoqWeqHo o wmady, fagiy
gz o fagre o wer wavwven i &
ot wt azr ot swr ok o SER
Ao v s war e AroEY @, wad

N g F & gk § gt WY qwda
fear oY wgh W wwdw fivar ) w1
qireqe wr ug ®F § fir f{g ¥ vw ok
ot ¥ gl ) wefag v 2w & fug
UL TF AW 0 WA § W™
T WTLoQWoqWo #) WY &% fipur
war @, o wurv Helt oft % uw age wlY
wra fipar & wYe wroy gORL Y agw
aft w1 fear & ave 7g § fr o
w 2w ® wmiygy wyear & Az &
forg @ wew fiear aar ot dnfae
qdf, amoars ¥ favame s AW
aar of wret TR § T W AT
& ‘oY, wifan surew, iy o st
wie ogar’ | g9 W & wRT @)
e faw w7 97 FT Y 1 SRR
731 fFqr e Aiw v a ok, @
fot o8 o WY ¥ Gwras g g
gra fet & @¥C gR 1A =0T w1y
T FT AR Q, 7 15 T & o=
T AW A AFET FT qET AT qw A g
Fife W ¥ g T o frad
THEEHT YT T ® fag ? og weer &
e wrm @t SR W RN ¥ W
aw ¥ vOa-v0w 124 0T TWH N
gfa g€ &fer sowr 10 gar WY
1240 $OT 797 #Y & 3w ) ywufe
&t wit g8 1w ww e
firqT 4T ) T AW A TH AT W
e W OF 87 97| Sl dw ¥ Uy
a® ¥ wiw @, sopi i 5@
oY Wy syt Jvager fagre s qfoms
g @ W ¥ I A e fag W
oY 39 g1 Y 1 zoe gl W W g
ot e agh o o % o Tl gwr
& § AW W WY 9T | WAt wg
W N8N xafmar, wafwn, aw
ﬂﬁl‘l&,ﬂ'm, WOWDWO#R
wrreardT, B R ) T aur A
43 A Wi Wi oEd o s
arome oy wff & & Wt = Qo
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wrwll & s wier At § o,
wafrar  fagre amw &7 awdlew @
¥ fag ovmr 1% Wi W@t 9 avhy
FRiTaial W wIFRT, TS oNRW o
wasfadi = AT o g ¥ afe-
g wTar W A § oo §w F
R W ¥ Eea A oxrer A WX
%7 v foeamr o el & i
wred faandt ofeny st wiedia
qar W% F O o9 & Fgew H o
wwrar QY day wr £ ool dm A
vy At Wi 3% | §f ) g Wk
83 WIS FT YT ANWEAW WA I HY
TET TR W FQ 9R 97 9§
wodt aea Y ge, weer arw fad
gT T g Y 3T wiver & o 1%
wifis w4 & fqu 99 oF 1| dfer A
ag & fr o Ao ST N SO ¥ AR
ft SawTw ATUaw WY X 9K 9A%
T wAgEr wifgaY ¥, srCeggouwo
Y & #WX wee wifnal ¥ ¥w
Far ¥t fear P oA AR ¥ faers
gwrn gyadaa ofadiza w5 sEm,
g AT TRETREE AY S A
wd w9 NFM A N Frer I oar
Tyt 9 RN dawr faar & aw
vqifee Pear 1 ag @& S fiar &
WA T A A% ¥ g & fag e
frw e fegeaw &t agfam A
INETAT AT | FT ¥ o 97 gEw S X
gy oqife fear sawar § o)
I A W NT A owwer #7)
TR FTdN F AT 9T I JATIT
fr &« a9, wvaEr 99, whamg
W geqet Wi w1 IR 9@ AT
fiqr IawT IEW weqw W ¥ WIC
SOWEAT RATT 91, WIFT qAT WX
g & AT KA 971 RN Ao
r qafr ¥ afceds @ W @,
fdy wr ra faar feawr g9 qar
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wfl fs wv & o Fowr w1 § v wgd
% ety e, W qw o
o w & @ & ooy oy sy oft ¥
Wi § I & weor § fAd oy
T Y wror fe S it o R ¥
e ¥ Frvarw At w5y 1 gAY Yol
tawigram g Y § o qw
qT® qoreft ¥ qw § qifile & ofa,
w9y & wia wfe  aft o, @
TAE Torrelt § aga T w0 ey Wr
@ § 8few qud T 9w gaw gl
o & wgdlr § Fe wTT WX i wareR
fis g sonelt & fiew wae & afeds
& ot ww AR § wd e
Hr—

“No engine workg if it is not kept

in constant repairs; no system works
without vigilance.”

WE TG T 97 ¥ FFA
M g e w¢ g

M A, o
3

fag A @, Sa¥ wmr ¥ A
i | AW & e wfe W & fag
€W w ¥ fywfegt § weparawgiaean
wt ggmar fEar 1 I aew o ¥ wm
QT §2 FT T W Fur, wreoyqo
gao #Y 9 fafaed s & awew
IFA A1 g2Ar & e few F aq
3w ¥ yig srg I qw A gfew o
BXT w1 wgr Fr g0 W@ v e 9
I ¥ W N T W FW@ 6
wET 4T a7 FHY g e T g ¥ Qv
aft oF7, & ¥ ag wyr § Fe g W
W A A1 T A W W S
g & A ¥ar § 1 o owr § ol W
¥ar g 1 }iwy § (oW g (% W 7T
nwy § AT HET QT GEAT wy €L ?
wr g hawr Wy wee o
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F4T G ITRTHTAT ST FHHT RHAT
FF ¥ faq? o dwer wow?
orerer § ey g wewTe § A wer
doAT $TE &, TIX FHGE FA §,
Wi Wt Y €, fedw fafrec s
F a1 A s § A gy v i §
deet wX fF Far awg ¥ W 5T
¥ ? wora IR @ ¥ o ofm #
ARG FEW §7 ifaw €7 ) qoy fray
W =1 #Y ® 7§ WY @ArE, $1€ WY aTET
HAT A F AT AV

$@ faei & fargdiy wram w3 frar
§ T g www WY 5 faa faedia
wga afgar wmwm fear § o oF & AY
ag ¥1 @ 3 oYY o gardy ot & o)
€ IR W qEET Y wrArRAT 77 H
H1E F7 I&T TG TG A | HA OF 09
qTE 1A & ¢

7 & qr99 9% FV q§ WA
' AEY ArmAT W FHY wrea ¥
WAYE W FY gg SEEA
FGT & ATHIT Iga adr &

1T &Y WX 99 a% A=y @ A
¥\ Ty wzegm @ Y, e W § A%
ST &, WTE STS2THIT 9 |

T% RIAATT WaE : 1T ®IF HY
wra ¥ §

ot v Wy wrae : § wre oAy
g SETar dEr Y s v g ) & Sw
w2l ¥ i g | 8X Y o @ W
o & TEY fear

T gl # were afvadw FAT
o {1 Ia% forg ag wewns a1 fe €3
¥ arar oY Wl | Afer o Ty
woe aft o
1113 LS8

g ATy @Y § v wrae mrf
& foadl w1 o fer 1 oy qfa
AT & feaarog w7 s ae
X w9y wEgel & afd 26 oY &1
F FLATAT | IET S_FAT | ITR
FY TYorAT ey | 9T 97 o w7 AR
§ 7 v g W gt & o o -
SETE W7 A WX IR FEART A WY
AW ®1 qE Wl wewr FAvar 97,
IaH! UF gre< wfefude feav av ? ww
T I GIAAT ) g IHEY § Y €W
afere §1 ‘Y S oY wT S §O WY A,
ZH I WY FT a1 anit § | 7 qE g
THWA &Y, & WL JIWT 47 A |
fegerm & qavm F wree WA 72,
g AW HL W WAL AL T
T2 & gw fertex & afemw § o
T30 & o gu § ? e fadndt
T T FQ @, femgeara & aniry
1 ARA W, TERE FTW E A &
FE TN ?

aw & s warw feafa o ooy
i aT A M W WM &
waaTyl ¥ afes qoqu faw & s
T T R W R Y 59
wrasuaTdy ogi oY i arw ft ¢
faaar oig auEe W Ta o) § fw
fergea w1 womer wEEE A &
qET A N umed ¥ @,
W TEHES § IEN EATU AN
AT EYFT IR 7 WY | IFA LA
frlw frmr g 1o e Wi fadw s g
gt g

¥ oqX WY FY TG FT MY
R SrAT Wrga g\ v faerw e §
1971 ¥ 9g gR g, faiy fd vl &
A, T aurefay fav &7 qw@ o W@
W | srow gy ay fr gard ol e,
sftwefy gfier wielt #Y sifer dxz frer
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= waE wc weare)

a7 | LAY €T a1 gy windt o Afe
ez afft | Qrmar g &
wre gAY veaew A wpE feat | xR
WIT BT W A, ggarEl, anraw
G & ©7 ¥ aTe svar gfre Wi e
#F 1 oitelr o wek & fis fad w15 &Y
TR AT oy § 1 & wAN v
wrger £ 5 ww sy waar o wia gt
oot Afi e wwd § ) oY wgn § T
wTeh TR ¥ SET Y et § awas,
Bt o frend ear gewr dur aga
w1 wéifeae fuem & oY gw arar w7 afv-
Wgw ¢ % g wree u¥wo uWo &
dar fafaedy o Y wafer dare fey
fie 2o % qor &7 Fravacr dATAT W@
W< A FATYT 74T | 7w F Y woHqF
& =A% af (o &7 qTETART WO
GHTAT | TE TS §7 qETT AW, % A
AT § S o7 qqrdr firdy W
SHATH S AT aq¥ ITLNA § I ww
U #Y W FAT F, TE FAT FT W
&7 HYAY WYY ST 9 T FAF
WL A wg "= ¥ A% FIH Ay
foat g &t a8 T wdw A 9
R 5 afir 43z 9 waferg 74 fam
T {5 St Y QST a7 S
€ o I gy @Y g2 Y, W
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SHRI SEZHIYAN (Kumbakonam):
I rise to oppose the resnlution moved
by Shri Jugilvan Ram. It would have
been more appropriate if thig resolu-
tion hag been moved by the Minister
for Home Aflairg because the cunven-
tion has been that the Mimster hold-
ing the particular portfolio has to come
before this House. In parliamentary
democracy, the accountability of the
Government ig more to this House,
though I holq the other House also in
great esteem. It doeg not mean, 1
undervalue the seniority or the res-
pect with which Shri Jagjiwan Ram
is beld. Nowsddayg we find, the tradi-
tions ahg convenliong are at a great
discount and things are done in their

own way,

tion of Emerpency (Res.)

Before I go into this particular Reso-
lution approving the emergency ‘made
by the President on 25th June, 1978
under Clause 1 of Article 352 of the
Constitution, I wish to point out that
a proclamation exactly under the same
Article, the same Clause, was made on
3rd December, 1871. May I tell you
how that proclamation was made? On
the night of the 2nd December, we wete
all called to South Block {0 meel the
Prime Minister, we were informed of
the circumstances, of the situation fac-
ing this country for emergency to be
proclaimed. Therefore, it was not ag if
an emergency was proclaimeq and we
were asked to here over the radio.
On December 3rd, 1971 when we came
to this House we gave a whole-hearted
support to the Government~. action.
Even now, if I am convinced, 1 will do
it. I am not an unrcasonabl: man 1
am also a reasonable man, a reasona-
ble human being who can be convinc-
ed. I am not a traitor. I helong to
this country. I have been une among
you, for the past 13 or 14 years. In
my humble capacity, ag a Member on
thig side, I have also tried to help this
House, and help the functioning of our
Parliamentary Democracy Often-
times we may not have agreed with
you but we all did agree on the func-
tioning of democracy in this country
and in this House. What has happen-
ed to that atmosphere? Why are we
arraigned against each other. tacing
each other, to make you call us trai-
tors, and equate us with those who are
anti-national? Sir, twg classes have
been created. Those Who supper: the
emergency are equated with thoge who
are supporting the economic program-
mes. Those who are not supporting
emergency are equated with those
opposing the economic programmes. 1
support all the twenty pointr pro-
gramme and if you want, I will add
one or two more items also.

1}

On that day, that s, the 21d Decem-
ber, 1971, when the proclamation came
in this House, I think Mr. A, K, Go-
palan was also here on that day,~we
all supported. When thiz unanimous
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support was given in thig House, we
were assured that this wag for a very
specific purpose, the proclamation of
emergency wag 40 meet a situation,
rightly conceived and e¢nshrineq in the
constitution.  Therefore, only to that
extent, proclamation of emergency
would be utilised. We were very clear
ang very categorical in giving our
support. 1 remecmber, on that day, it
wag piloted by Mr. K. C. Pant who gaid
that the emergency would not be there-
for a day Ionger than it wag needed
But India has had the longest day.
The Bangla Desh war went on for 14
days. The cessation of hostilitics came
abodt 10 million refugees who came to
thig country, have Lappily been rehabi-
litated. Normaley has been restored.
Simla meeting wag there and the agree-
ment of peaceful relation came ahout.
Afterwards we were able to exchange
many goodwill missions, trade was
partly restored and communications
were also resliored. But the emergency
continued, Why? 1t is the official down
or whosever he may be who has the
powers that is benefited by this. They
do not want to surrender the power.
Very many things are done in the
name of the emergency. We had been
demanding during ‘he last session and
before that that the utility of the emer-
gency had been over and that normalcy
should be restored. There nas been no
valid reason for extending the emer-

gency.

Many friends have said many things
in support of the emergency. Some
of the newspaper reports and radio
broadcasts have picturised that a very
serious situation, a very catastraphic
situation is prevailing in our country
Economic offences are being pointed
out here. I shall not be silent if any
body indulges in economic offences.
We have been gaying that economic
offences are not being token proper
care of. The big sharks are going
scotfres while only very small fries
are caught. Therefore, not orly strong
laws but stricter laws are required.
Apart from strong laws, a strong
political will is also needed. That haa
been absent. We nave been pointing

that out. In Mr, Jagiiwan Ram's
speech while introducing this Resolu-
tion he gsiressed and gave ihe back-
ground on how the conflict arose in this
country between the Opposition who
did not like the economic programme
and the Central Government, In 1969 I
was also a Member in this House, and
my party gave an unstinted support
to very many economic measures that
you brought forward in the House.

When the banks were nationalised,
when privy purses were abolished, we
gave our full support ai the time you
did not have a majority -—out of 532
members or so you were only 240 in
number—still we did not topple ycu
down. We did not think of pulling
down Shrimati Gandhi. But, we gave
her unstinted suport because we peliev-
ed in the programme of bank national-
isation, in the programme of abolition
of privy purses. Therefure, whenever
there was a good programme we gave
our support to it. Even then I may
paint out that in 1971 when WMISA
came before the House, we opposed
that even though we were in the
friendly alliance,

When we support, it ig mot out of
likes or dislikes of one individual or
the other. What is the programme
what is the policy? And what is it
that youy want from us? By the pro-
clamation of emergency what are the
objectiveg you want to achieve? You
have a twenty-point programme for
the implementaion of land reforms,
distribution of lands to the landless,
giving homes for those who are hcme-
Yess. Cannot all these things be
achieved without the emergency?
Lakhs and lakhs of houses have keen
built and given in Tamil Nadu without
the emergency., Shri Jagiivan Ram
himself came there and disiributed so
many hougseg to the homeless people

without the use of this emergency.
Emergency by its very connotation
means an extordinary, shorthved,

abnormal situation. But, unfortunate-
ly, thiy extraordinary, sbnorma] and
shortlived situation hag become s nor-
mal, ordinary and longlived one, If
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you resort to a potent life saving medi-
cine for an ordinary ailment, when the
real emergency comes, you have noth-
ing else to fell back upon.

Many Memberg of this House have
been detained for reasons best known
to the Government. Oy this occasion,
as soan ag I received the summons of
calling the Parliament session, I wrote
to the hon’ble Speaker and a separate
letter to the Minister of Parliamentary
Affairs. 1 am yet to receive an
acknowledgement for the same. The
Member may not reply; but when a
Member feels apprehensive at least
courtesy, if not duty, demands that he
acknowledges the letter. I have not
receiveq the acknowiedgement. This
shows what is the motive behind all
this. Why has this House bLeen put
almost in this unenviable position?
The entire galleries are wvacant. I
cannot meet the Press as T used to in
the past in the Central Hall. There
is no communication between this
House and the outside publicc The
paper will not publish what is happen-
ing outside and what ig being said in
this House.This has become an unreal
and infructuous task.

MR, CHAIRMAN: Your parly was
allotted 12 minutes, Twelve minutes
are already over. Please iry to finish
in another three minutes.

SHRI SEZHIYAN: I thank you very
much. I want to sit. (interruptions).

SHRI MOHAN DHARIA (Poona):
Mr. Chairman, when we are discus-
sing an emergent measure and when
the democratic rights themselves are
in danger is it not necessary that
ample time should be given to the
Members. We can sit for longer
hours. (Interruptions)

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR1 K. RAGHU RAM-
AIAH). Sir, we dg not want to stifle
any discussion. Kindly give them
repsoniable time and you are the best
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judge of what is ressonable Let
them have :u!ﬂcient‘ time,

SHRI P. K. DEO: Sir, I need &
clarification from the Minister,

MR, CHAIRMAN: No point of
clarification,

SHRI P, K. DEO: 1 am not on &
point of order.

MR, CHAIRMAN:. Please sit down.

SHRI P. K, DEO: Sir, the Minister
hag stated that some reasonable time
should be given.

MR. CHAIRMAN: You are speak-
ing without my permission,

WIT &1 Y F1 AW AT T Q@
§? d9aff oofnefrard wa w1
TF FE TRIE TT A WFM | W A
€0 AN 75 § T o T2 TE T TG T
TE

SHRI P. K. DEQO:*

SHRI SEZHIYAN: Mr. Chairman,
1 have great respect for tihe Chair
and just now my respect is all the
more, for insistence and following
the rules that have been lait down
by this House, My only plea is that
the same gpirit, the same attitude
should be shown even to the ordinary
men, to the politiciang in the country,
and to the leaders of the Opposilion;
not only to the leaders of the Opposi-
tion but to the Members of the ruling
parly as well. We should respect the
democratic procedure, the rule of law.
This is my only plea. If those that
are in authority have been given the
same discretion and the judgement as
the wise Chair s employing now,
nobody will be more happy than L
We have been pleading that the rule
of law should be applied equally.
There should not be a lawless law.
You just now told me that I should
finish my spe¢ch, not in an irrations)
way, not in sn undemocratic way, not
in a high-hended way. You said that
this is the time limit, that 1 have
exceeded the time  lmit, and that

1
n

*Not vecotded.
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therétore, I should &it down, The
same gspirit might have been shown
0 every one of thote Members who
have been arrested, or who are likely
ito be arrested. Before you put me
in jail, let me know what crime 1
have commitied. This is the simple
thing 1 ask,

It may be that JP has incited the
Army, he might have exhorted the
police anq what he said mught dc
harm to the country. I am one with
you that such incitements shoulg be
severely punished, Why don’t you
put him before a Court and say that
he has committeg the highest treason
in the country? Expose lam to the
whole world, bring out the evidence,
prove 1t {¢ the hill that he has done
a heinous crime, However, eminent
he might he, however glorious his
past might have been and however
popular he might have been, if he
hag done something against the coun-
iry and against the people, put him
before a Court, prove the guilt and
give him the wildest punishment
possible, That is the only thing we
all have heen pleading for through-
out this day. If some organisations
have been against the interests of the
people of this couniry, take suitable
action, the most sternest  possible
action, but, take it in the legal way,
in the democratic way. $Sir, 1 say this
to the hon, Members here that if you
are looking without any perturbance
on your consience, remember, when
freedom is diminished for an indivi-
duagl citizen in the couniry, the time
will not be far off, when the freedom
of every one in this country will be
dimnished, will be in danger. I am
saying this mot for an applause, but,
I say it from the heart. It has been
the fate of many countries. It s
very difficult to attain freedom.
Once you lose it, it is still more diffi-
cult to regain it. Authoritarianism
msy become handy for some things,
sometimes you feel this is a short-cut.
‘Sometimes I think some of 'us even
feel why have a Parliament? Why
should 500 members come here 0
take a decision which one person ¢&n
také? That wag what Hitler thought,

That was what Mussolini attempted,
But these systems did not work,
because in a democracy, it the execu-
tive does a wrong, there is a check,
but if a dictatership does a wrong,
there is no check, because as is said,
parliamentary democracy is still the
least unsatisfactory form of the gov-
ernments possible,

Therefore, my appeal to the other
side is this. I may noi be in a posi-
tion to make the same kind of appeal
again, The same ogpportunities may
nol be available {o every one nof us—
probably in the atmosphere that i8
now prevailing, that may not be
available. Previously what we said
here wag recorded and could at least
be read by the people outside, But
what I speak today is only for ™y
friends here. For good or bad, for
il or well, we have been in this
House. The people have elected us
to run a parliamentary democraey in
this country. We muy be in a mino-
rity, you may be in a majority, I
bow to the dccision of the majority.
bul after due process, after due
debate. taking hoth sides into account.
Out of hundred occasions, T may be
wrong in ninety, but at feast vou
should have the benefit of the ten
occasions when we said something
good for the country.

Democracy functions not by simple
counting of numbers, If simple
couniing alone is going to decide the
fate of this country, Mr. Chairman,
after the election was over, with 260
members on the pther side, we might
as well have closed this House and
said: ‘All the decisiong of the execu-
tive are supported by 360 members:
therefore, for five years you need not
meet at all’. I think much time and
money would have been saved for
this country if instead of coming
here, that procedure was adopted.

Even as I enter this Houses, I am
fully conscious of the numbers, What-~
ever mav be the weighty arguments
and lengthy quatationg I make or the
instances I relate, it is not for our
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benefit: it ig not even put as some-
thing before you to show what we
know. If that were so, perhaps we
would have gone to some universities
or colleges to teach students. But we
felt that by presenting the other side
of the case we could help you and
help the country,

4

That is why the two sides of Parlia-
ment are alwayg taken into account.
I am quite conscious that Parliament
1s not there to govern, In Parliament,
only speaking is done, But it there
is a restriction even on what I speak,
it there is a restriction that whai I
have said here cannot be reported
outside, if there is a restriction that
what is happening outside I cannot
raise it inside, what is the uge of this
Parliament? You ean have any
amount of constitution. You can
have any amount of law. I tell vou’
do not quote again and again the
Constitution and say that evervthing
is done ag per the Cnstitution, I may
concede that whatever has been done
is completely constitutional. Within
the framework of the Constitution.
you can do everything; everything car
be legal also. But that does not take
you tn the democratic way. Demo-
cracy is something more than beng
constitutional, than being legal, be-
cause what had happened to one of
the best constitutions, one of the most
liberal constitutions, of the 20th cen-
tury, namely the constitution of the
Wermar Republic? Hitler did not
subvert that constitution. Hitler did
not break that constitution. Hitler
did not break the constitutional pro-
cedures laid down there. But using
that very coustitution, a dictatorship
arose there, By just saying that, I
do not want to equate the Prime
Minister with him. My own feeling
is that pressed by exigencies.....-

SHRI 8. A. SHAMIM: You have
aimost done it,

17 hrs.

SHRI SEZHIYAN: Therefore my
aopeal is this, If you are mesning
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by pearliamentary democracy only the
form and the constitutional proce-
dures, it is not going to make demo-
cracy function in this country. The
spirit should also be there not the
form alone, A spirit of respect for
the Opposition, not merely tolerauce,
but positive recognition of the
opinion of the opposition should be
{here. Unmnless there ig a chance in
our country to criticise the Govern-
ment without fear and to change the
Government without violence—that
is the essence of democracy—you may
retain the form and not the suhstance.
If vou think that I indulged in any-
thing violent, by all means put me
before a court and give me the ster-
nest punishment that is possible, 1
for one will gladly accept it. You
enact a law and you want to be the
judee also. I can trust the Law
Minister who was a judge, bui how
can I trust the executive?,

SHRI MOHAN DHARIA: Judges
are not to be trusted these days.

SHRI SEZHIYAN: 1 do not know
whether my assessment is absolutely
correct. My argument may be wrong
but accept my sincerity. When I
differ from you do not call me a
traitor; when I differ from you do
not equate it with treason, That
showg that vou are taking a bigger
role than a government: you think that
you are the nation. The Bourbon
monarch said: “I am the State.” We
know about the divine right claimed
bv the Stuart kings of England, we
do not belong to that clan of
monarchs or Bourbons, We belong
to the clan of the democratic people.
Many persons on this side may go to
that side and those who are on that
side may come to this side,

SHRI 8, A. SHAMIM: No chance.
SHRI SEZHIYAN: I have nothing
personal against the Prime Minister,
against the leader of your party.
Your Members have held raiiles; they
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have given uneguivocal and unstint-
ing support. That is good thing. I
do not say what the majority party
should do for itg leader. But it 1s not
the personalities that count. I am on
the principle, the tradition the con-
vention and the democratic practice
in this country.

1 have got respect for everyone of
you. I know you also want to usher
in a welfare State in this country.
When I say so, I should also say that
I have a little more respect, a little
more love for th:s country, tor demo-
cracy and for the people of this coun-
try. I may be wrong; 1 wish I were
wrong, mn fact 1 want to pe proved
wrong on this occasion and if my ap-
prchensions about the non-function-
ing of democracy proved wrong, I will
be the happiest man on earth. But I
am afraid that is not the way things
are going that is not the way trends
are  developing. The parhamentary
democracy for which reasons on both
sides had been striving cannot be
safeguarded.

We had been proud that we were
the biggest democracy in the world.
When the freedom struggle was going
on 1 our student days in the colleges
and schools, we also fought on the
side of Mahatma Gandhi: the scars
left by the lathis wislded by the police
of the British days are still there,
Therefore at least account the sincer
ity. if not of the post independent
era, at least of the pre-independent
era. Some of ug felt the same urge,
the same concern for the people of
this country, for the freedom of this
country. We still want this to be a
free country, a democratic country.
In those days, @8 a young college
student, T used to take notes. One of
the old notes taken down by me gives
a quotation from Mahatma Gandhi,
It says:

“Resl swaraj will come not by
the acquisition of authority by a
few but by the aequisition of the
capacity by all to resist authority

when it is abused. In other words,
Swaraj is to be attained by educat.
ing the masses to a sense of their
capacity to regulate and controi
authority.”

We all fought for that Swaraj. We
all suffered. My suffering is very
very small. But hundreds of persons
who went to jail never came out.
Hundreds of youth who were sent to
Andamans never came back. In those
days, Andamans were considered to
be a graveyard, Many patriots who
fought for the freedom of the coun-
try never came to India back and
never saw the freedom of the countiry.
Many of us have been fortunate
enough to see the independence of the
country and the freedom of the peo-
ple.

But remember the day when the
most precioug life that human history
would have seen and the man who
gave us the very thought of freedom
in this country; was himself shot by
a fanatic. Even at the gravest hour,
Pandit Jawaharlal Nehru did not
clamp down the freedom of speech,
Even the man who fanatically said
that he killed the Mahatma in a fien-
dish way, was also given a fair trial.

Therefore, the same rule of law, in
the name of the father of the nation,
in the name of the Swarajya for
which he fought and suffered should
be applied in all the cases. 1 appeal
to one and all that if you feel that
you are right please carry on. I wish
I were wrong. Even if there is some
faltering suspicion such as I have,
some apprehensions such as I have,
when some of your own colleagues
have been arrested, go and ask them
why they have been arrested, why
they have been put in jail and what
crime they have done more than the
smugglers. Many of the smugglers
are still at large. Many of them: are
still indulging in anti.socia] activities,
but they are still at large. Law has
not taken care of them. But friends.
I would beg of you again, agaln and
again, fo remember that once freedom
of an Individual is taken away today,
the day is not far off when the free.
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«dom of everyone of us will be taken
~away! '

SHRI DINESH CHANDRA GOS.
WAMI (GAUHATI): Mr. Chairman,
the learned Member who preceded me
spoke a lot about the freedom of
speech and though his éntire speech
was on a hypothetical plane without
reference to the reality, his ultimate
conclusion seems to be that by clam-
ping the present Emergency, freedom
of speech and the freedoms guaran.
teed by the Constilution have been
{aken away and that = situation of
unreality has been created in this
scountry and the Parliamentary sys-
tem has lost all its relevance. Sur,
this argument presupposes that before
the Emergency was clamped, the
situation was such that everyone
+could express his views freely, nor.
malcy was the order of the day and
that everyone was enjoving the rights
and freedom guaranteed by the Cons-
titution. If the situation would have
been such, I would have been the first
person to say that clamping down the
‘emergency was not just and proper.
But let us see the realily as it existed
before the emergency. Undoubtedly
the right of freedom of speech and
other fundamental rights are impor.
tant, but what wag the siluation exis-
ting in the country? What percentage
of people were enjoying the rights?
The common man, the vulnerable
sections of the society did not have
the means to enjoy these righis nor
could they approach a court if their
rights were violated. We in the legal

profession know how so long these

rights have been used by a section to
frustrate the rights of the common
man. The common man wants that
the fundamental rights should not be
the end in itself but should be a
meants for the creation of a healthy
society in which he can live in an at-
mosphere of security, he can have the
essentigl commodities at reasonable
prices, he can educate his children.
he can he free from red tapism and
he can exercise his democratic right
of framchise without amy pressure
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from any quarter whafsoever. Was
this the position in the country be-

fore the emergency was clamped
down? .

My friends opposite talked about
the right of speech. But we know
there have been situations where per.
sons were feeling helpless and could
not express their views freely because
of various anti-social and pressure
groups. Only a few days ago, in my
Siate there was an agitation in which
students were prevented from appear-
ing in examinations and the {eachers
boycotted the examinations. We met
the parents and they told privately,
“We want our children to appear in
the examinations, Lecause we cannot
afford the burden of one vear's addi-
tiona) expense on their education. We
want them to prosper in their lives”
When we asked them. “Whv don’t
you express it in public?”, they said.
“We are afraid that the moment we
do so, we will be the target of attack
from certain quarters.” What 1s most
important—so-called freedom of speech
guaranteed under ariicle 19 our such
freedom for the common man  who
cannot afford to go io a court of law.
to be in a position to expcess himsclf
freely whatever he thinks just and
proper? Not to speak of ordinary
persons, even legislalures were pre.
vented from expressing their views
outside the legislatures according to
their own conscience and counsel. We
know what happened in Bihar and
Gujarat.

17,13 hrs.
[Sury BHAGWAT Jua AzAv in the Chair]

May I ask whether the situation
prevalent in the country before the
emergency was guch where a person
could really and effectively exercise
his valuable rights according to his
own choice? My opposition friends
are tafking go much about their valua-
ble rights, Did they help the Gov-
ernment in creating an atmosphere
where essential commodities were
available at reasonable prices? hri
Bhagwat Jha Azed snd some other
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friends gpoke ebout the British legis-
lature. In these days of economic
<risls, the Leader of the Opposition
in the British Parliament said, “We
will not create any situation where
the economic complexity in the coun.
try may be' aggravated. We will not
permit our workers to ask for higher
wages.” But in our country, we know
what happened during the railway
atrike, The loyal workers enabled the
railways to move on. I also know that
many of the workers who joined the
strike were really given a wrong wvic-
ture about its objectives and were
misled. What was the motivation of
the lcaders who started the strike?
Was it for improvement of the condi-
tion of the workers? The motivation
becomes apparent if we read the
speech of Mr. George Fernandes at
Madras on 29th March, *74:

He said:

“Realise the sirength which you
possess. Seven days strike of the
indian  Railways—every thermal
station 1n the countiry would close
down. A ten days' strike of the
Indian Railways—every steel mill
in India would close down and the
industries in the country will come
to a halt for the next 12 months.
1* once the steel mill furnace is
switched off, it takes nine months lo
re-fire,. A 15 days’ strike in the
Indian Railways—the country will
starve.”

Thig is his speech. He wanted the
country to starve so that it may serve
his own political ends. The Members
of the Opposition did support that
strike.

Where ig the common man today
wiz-a-vig his constitutional and funda-
mental rights? Unfortunately, a situa-
t¢ion has been created in this couniry
where the common man is not at all
concerned with fundamental rights or
voustitutional rights. A sense of
Aefeatism has been created in this
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country by the Opposition parties.
That is why, even after proclamation
vl emergency not a single voice has
been raised by the common man
They have made two complaints
sgainst us, The first complaint is:
why did you not bring it earlier so
that at least for one year we could
have lived in an atmosphere free from
tension. And the second complaint is:
if this is the gituation where we can
live in an atmosphere of relaxation,
where we can get commodities at
cheaper prices, where there are regu-
lar office hours from 10 to 5, where
our children can go to schools and
appear in their examinations calmly,
we wanti this feature to continue. 1
am not happy at such type of re-
actions. Because I do not want such
a situation should continue indefinite-
ly. But when a man says so, obvious-
ly we should all search our heart, and
find out as to why this tecation is
there in the country in an ordinary
average man. After this emergency
was proclaimed, there has been no
grievance from the common man’s
side. Rather, he has felt a sense of
relief. That is why when our oppo-
sition friends talk at the top of their
voice about constitutional rights, about
fundamental rights and legal rights.
I want to urge and impress upon
them that by merely saying . some.
thing about the provisions of the
Constitution, speaking to the people
that they have got all these rights
without creating an atmosphere in the
society where these rights can really
be enjoyed by the society, these rights
cannot be ehjoyed at all. Unfortun-
ately, a situation had been created in
the country where the people did not
know whether these rights existed at
all. He did not want any fundamen-
tal rights. He wants a situation
where there is peace and relaxation
He wants a situation in which he can
educate his children; he wants a
situation created so that he can have
certain amount of security, They
want this more than the right of asso-
ciation and the right of speech. Un.
fortunately a' situstion was created
where thefe aspirations of the indivi-
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duals were completely frustrated. I
know cases after csses when you
wanted to punish a delinquent official,
there was agitation and such a situa-
tion had been created that the ad.
ministration could not do anything
and he felt helpless. I know of a case
where a certain delinguent official was
‘o be removed from job and even
orders were passed, there were agita-
tions and ultimately the orders had to
be withdrawn. I know of a case
where a passenger was assaulted by
one porter but when action was taken
against this porter such a situation
was created that ultimately the order
had to be withdrawn. Now obviously,
I want the rights and interests of the
porters to be protected; I wanted at
the same time that my rights as a
passenger should also be protected;
and there should be a harmonious
balance bheiween the two. Unfortun.
ately, an atmosphere was sought to be
created by a design on the part of
certain forces, where law and order,
discipline became a word of the past.
1 do not want to associate every one
of the Opposition in that: but it was
part of a deliberate design; because
of their debacle in 1971, they know
wel] that if they were to come back
to power—and it is quite natural for
any political personality to try to
come back to power—they can do it
only in two ways. Number one. by
destroying—or by creating a slur on—
the image of the Prime Minister who
has a mesmernc appeal on the people;
and secondly by really creating a
sense of lack of confidence in the
minds of people and instability in the
society; and that is why people who
proclaimed in the name of democracy
just created a situation where demo.
cracy cannot survive. Mr. Chairman,
You have yourself guoted Javapra-
kash Narayan. [ want also to guate
a few words for purposes of record.
Jayaprakash Narayan says:

“A viclent people’s revolution can
be successful only 1f the Army and
the Pulice redbel, ag happened during
the Fussian Revolution.”

tion of Emergency (Res.)

He further says that he was np
confidence in democracy. He says:

“A revolution will not come either
through elections or from Parlia-
ment or Assembly, but 3 revolution,
peaceful or bloody, will always be
of the people and by the people.”

Therefore, what he wanted was, not
a change of government by parlia-
mentary means, but a change of gov-
ernment by bloody revolution, by in-
citing the Army and by inciting the
police. 1 can understand it very well
if somebody says that he has no con.-
fidence whatsoever in the parliamen-
tary democracy and that he wanted
a change of the government, a change
of the political climate in the country.
I can understand him. But having a
seat in the Opposition, when you pro-
claim in the name of parliamentary
democracy but at the same time sup-
port a person who says that he has
no confidence in parliamentary demo-
cracy and, that he wanted a change
in the political climate of the country
through revolution, I cannot under.
stand this. Mr. Jagannathrao Joshi
spoke about RSS and the sudden
change of Jayaprakash Narayan. In
1968, it is Mr. Jayaprakash Narayan
who made the following observations
regarding RSS:

“When, following Gandhiji's
murder the Sangh was under a
shadow, there were many protes-
tations made about its being en-
tirely a cultural organisation. But
apparently embodened by the timi-
dity of the secular forces, it has
thrown its veil away and has emer.
ged as the real power behind, and
controller of, the Bharatiya Jana
Sangh. The secular protestations
of the Jana Sangha will never be
taken seriously unless it cuts the
bonds 'that tie it so firmly to the
RSS machine. Nor can the RSS be
treated as a cultural organization
«g long as it vemains the mentor
and effective manipulator of a peli-
tical party.”
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1 do %ot know what change took
plave either in the BSS or in Jaya-
prakash Narayan, in between 1968
and 1975 that the happy union has
taken place to-day. In fact, I am
happy to-day that my learned friend
quoted Mr. Hegde and Mr. Subba
Rao. The quotation of Hegde only
confirms to-day that the decision of
the Government to” supersede Hegde
was just and proper. It was Mr.
Hegde, while he was a judge, was a
politician and was not g judge. There-
fore, Sir, I feel that if we analyze
the situation of this country as it
existed before the Emergency, the
proclamation of emergency was ne-
cessary; and that is why we have
found a new enthusiasm in the minds
of the people, 3 new change from a
sense of defeatism ang  helpless-
ness to a climate of new enthusiasm.
I am conscious, ags Mr. Indrajit Gupta
has said, that it has given us also
immense responsibilities. I am in
entire agreement when he sgid that
if we fail this time, we will be fail-
ing history; and history will never
forgive us. T am entirely in agree-
ment with him that to-day these
forces, the reactiomary forces, aided
and abetted by the internal and ex-
ternal forces, will still try to create
a situation in order to frustrate what-
ever we have really pledged to do,
That is why, when we listen to cer-
tain foreign—BBC or foreign—corres-
yondents, we see vartous kinds of
news. Therefore, we should be cons-
cious of our responsibilities. My only
appeal to the members of the Oppo-
sition who really believe in construc-
tive programmes, who reallv believe
In bullding a prosperoug India with
a fully snd oproperly democratic
set-um, will be that whatever may
he the rase in the vpast, please join
hands with us, please cooperate with
us in the econnmic vrogrammes and
other constructive nrogrammes that
we have taken: anq4 frustrate the
efforts of reactionary forces, so that
demnocracy, gecularism  and 3N the
Toftv ideals About which we talk, are
‘made a reality and 'we can fulfil the
aspirgtions of the people,

SHRI P. M. MEHTA (Bhavnagar):
Mr. Chairman, first of all I want to
make it absolutely clear, in fact 1
would like to throw a challenge on be-
half of my party that we have done
nothing which may fhreaten the
peace, tranquillity and the integrity
of this country.

1 oppose the motion which seeks
approval for the proclamation of
emergency. In fact, the situation was
very normal in the country, absolute-
ly normal. In Gujarat we had the
elections in which all parties con-
tested. The parties were free to ex-
press their views and they placed
their manifesto before the people
and asked them to give their verdict.
Before the elections we thought that
like-minded parties, those parties
which believe in democracy, shouid
come to some arrangement to go to
the people with a common pro-
gramme. We evolved a common pro-
gramme and placed it before the peo-
ple. The people gave their wverdict,
which went against the ruling party.
Thereafter, those in power at the
Centre tried to see that a government
could not be formed by the Janata
Morcha. Yet, that Government was
successfully formed.

Now, what are the real reasons for
the proclamation of emergency. The
real reason is only fear. On the 12th
of June the election results came and
the verdict went against the ruling
party On the same day, the Allaha-
bad High Court gave a judgment.
which was against the hon. Prime
Minister.

SHRI JAGNNATHRAO JOSHI: It
was a very bad day.

SHRI P. M. MEHTA: It is not the
opposition that gave that judgment,
it was the independent judiciary of
this country which gave that judg-
ment. Thereafter, the loadera of the
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priately so that the voice of the peo-
ple should be heard, It was the
reflection of the pressure of the pub-
lic¢ opinion outside, betause we were
the same people who were speaking
in 1071 after the elections. The Press
was not giving proper place to the
Opposition, but, ullimately, the pub-
lic opinion was roused and the Press
was compelled to publish the speaches
of the Opposition properly and
appropriately,

What is the position of the Consti-
tution today? The Government is
acting in accordance with the consti-
tutional provisions. But it has result-
ed in what? The Constitution of
India has become inoperative for the
citizens of India. It is only operative
for the Government. You have taken
such measures which have resulted in
inoperation of this Constitution for
the citizes of this country. Mr. H. V.
Kamath apprehended this Constitu-
tion. I would like to quote from his
sperch on page 108 of the Constituent
Assembly  Debates Official Report
Vaolume No. IX, 1949. At that time,
the oresent Article 352 was 275 of the
Draft Constitution, Mr. Kamath,
while partigipating in the debate, said
ag follows.

“We are making a Constitution
which will be promulgated in the
last year of the first half of this
century, and we will enter upon
our life as a Republic in the second
halt of this century, a period to my
mind pregnant with possibilities,
pregnant with dangers, but preg-
nant also with great hope and good
faith. Sir, let us beware of the
dangers and pitfalls in our path.
Let us see to it that the Constitu~
tion that we are framing today {8
honoured, is observed andg mot sub-
verted, not merely by agitators,
rebels and revolutionaries put also
by those tn office or in nower.”

Now, it has come true,

Therefore, Sir, actually, there is no
justification « for the praclamation of
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emergency. Everything was normal.
When the people went home on the
25th evening or late night, after
finishing their normal work, they had’
nothing in their mind. But on the
morning of 26th, they heard that
there was an emergency in the coun~

try,

SHRI JAGANNATHRAO JOSHI:
Even the Ministers also,

SHRI P, M. MEHTA: Mr. Morarji
undertook fast on three matters:
Gujarat elections removal of the state
of emergency and improper or misuse
or abuse of MISA. As for as Gujarat
electinns were concerned, he was
successfu]l in making the Government
agree to hold elections. He was also
assured that there would be no im-
proper or misuse or abuse of MISA
especially against the political
workers. Thereafter, immediately,
the Members of the Trivpura Assembly
were arrested under MISA. So, it wa3
a breach of faith and a violation of
the assurance given on behalf of the
Government. Now, Mr. WMorarii
Dessi himself and other M.P.s have
been arrested under MISA. Every-
day. we are finding new Ordinances
ultimately  deoriving the people’s
right to go to the court.

My hon. friend ,Shri Sezhiyan,
rightly pointed out that if J. P. activi-
ties were subversive and anti-nation-
al, then certainly we have every right
to bring him to book. He should be
produced before the court and he
should be given an opportunity either
to prove that he is not guilty or
otherwise, But in the Republic of
India, we have snatched away the
rights of the people, not only of the
leaders but of the people. Wg have
snatched away the right of every citi-
zen to go to the court.

What is happening today? I have
heard here the hon. Members saying
that the people feel some relief, You

g0 and see the feelings of the people.
Corruption ig increasing, The people
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are s0 much afraig that they cannot
«even 8sk a question from the police-
man. This situation has been created.
1 want to submit that by these mea-
sures, it will not be possible to do
what you want to do. It is just not
possible in such a vast land, There-
fore, this Proclamation of Emergency
48 unwarranted and I oppose the
motion seeking its approval by the
House.

SHRI VASANT SATHE (Akola):
“Mr. Chairman, Sir, I have heard with
great attention the speeches made
by my learned predecessors, particu-
larly on the opposite side, the spee-
ches made by Shri Era Sezhiyan, Shri
‘P, M. Mehta, Shri Jagannathrao Jo-
shi and others. I believe, the were
spealting from their heart. I have no
reason to doubt their bora fides. As
hon. Members of this House, they are
completely entitled to their views
with which I may not agree. I will
presently say why I differ with
“them,

What struck me most was that
while they were lamenting that in-
dividual freedom is being curtailed
during this Emergency and they were
giving examplas of a few arrests that
have been made, it is agreced, I be-
lieve, that among a large number of
arrests that have taken place, the
political arrests are very few. The
arrests under economic offences are
the major arrests. But while lament.
ing that individual freedom is being
curtailed, let us introspect a 1little
and see The background as to why
we came to this state of affairs. I did
not hear anyone of our friends cone-
demn it when, in the name of demo-
cracy itself. apart from people being
gheraod, elected representatives were
dragged out of the House, shaved,
blackened in the face, put op an
ars and made fo parade on the streets
of the town. There was no condemna-
tion. Was that a proof of freedom
being asstired for the pedple?
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I would like to know from my
friends how many of them really con-
demned it when, not ance but again
and again, even a great leader like
Jay Prakash Narayan called on the
army and the police not to obey the
orders which they congidered as il-
legal. Is this done in any democracy
in the world?

Therefore, I am really sorry to
hear them. If they were sincere and
it Mr. Era Sezhiyan was really feel-
ing that there was some danger to
democracy in this countrv. let him
search his heart and ask himself whe-
ther he raised any objection when Mr.
Jayprakash Narain....

SHRI C. T. DHANDAPANI (Dhara-
puram): We did; we personally told
Jayaprakash Narain.

SHRI VASANT SATHE: How do
we know what vou told him person-
ally? (Interruptions). 1 cuneede
you told Jayaprzkash Narain person-
ally, but how do we¢ know?

See how things were developing I
want you to, as you said, introspect
a little. Let us search our hearts.
Were we not all responsible? If we
were also guilty on our side to a cer-
tain extent, I will concede that we
were also wrong, But let us think
together. Were we not making a moc-
kery of the Parliamentary system in
the House when, on non-issues, we
were wasting so much time? Were
we discussing economic issues? Were
we not dragging the Parliament to-
wards irrelevance day by day? What
is it that we were trying to do?

That is why, I want to know from
my friends, what did we do when de-
mocracy was being eroded every dav
by these acts inside and outside?
What was the dharna; what was ‘the
rushing on the dais and snatching the
mike from the fpeaker? Was it all
respect for Parlismentary democra-
oy?
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1 would ask my frend Mohan
Dharia—I know he disagreed with
that v.ew—in 1egard to this demand
for dissolution of the Assembly,
whether it was not a fact that Jaya-
prakash Narain iusisted ihat the only
ground on which a dialogue can be
had with the Gcvernment was if the
dissolution demand was conceded. He
ingisted on that. On two points, about
the electoral reforms and othurs, there
was agreement and pcople were wil-
ling to s.t for duicussions but he made
it a point that unless dissolution 1s
agreed to there will be na dialogue
with the Government. Jay.prakash
Naro:n sand it ana >ou all < .pported
him. Was that the respect for de-
mocracy? You ray that elected repre-
c¢ntatives mu:t he respecied Ibe
rormal proces- of democracy 1¢  that.
after five vears, ,ou get a chance; seu
con'd defeat - av vou did in Guiarat
That wa« the vight thing {0 do I
thought that, uafter the Guidrat ex-
prnment, vou wou'd be encouraged
{e¢ learn A lcssor —com, together and
form one party and try to remove
1ve Coneress ofter eight months when
we would be goinp to the polls But
vou had no patier.ce You were v'en-
ning to take thy, matter to the streets.
What was the plan. Even in Gujarat
what happened? My hon friend., Mr.
Prasannabhai Mehta, was talking of
Gujarat. You went on a fast for
dissolution After that you went on
a fast for electior—and election at
th» worst nos<ible {ime Yet to
save the life of a great leader, Shri
Moraril Derai it was coneeded.  What
did you do in Gujarat ? You asked
for elections in Guiarat. It wns con.
reded and we went for elections in
ruiarat T would like to know
thi< from Mr TPrasannabhai Mehta.
Was there u single meeling of
the .Tanata Front which was dicturbed
ted by Congressmen ? Was there a
single meeting of the Jonata Front in
which young Congressmen threw
stones ? But not a single meeting of
the Congress wae allowed to be con-
ducted peacefully 1 have been, per-
sonallv a victim of that attack—a bar-

Approval of ASADHA 30, 1897 (SAKA)
Proclamation of Emergency (Res.) Proclamation of Zmergency (Res.)

Approval of 194

rage of stones thrown by young men.
It would have becn even {atal, I would
hke to know this from you. Did you
avolu giving a sort of lip sympathy to
them? Did you really stop that?
Did you condemn that? Were they
not your followers ? Who were they ?
Nobody claims that they werc their
followers. Yet, they wecre shouting :
‘Moraji Bhai zadabu?; Jenata  Mor-
c¢ha zindabad; Jayap..xish Narayen
zindabad’ and they were throwing
stones. Was that democracy ? What is
the use if you could not stop your
followers ? Are you trying to suggest
that those people were not willing 1o
lis.en to you ? And then you say that
the people were with you and they
elected you o power in Gujarat.
Therefore, do not apply double stand-
ards. When you telk of democracy, let
t aleg  antrocte t gnd  see  what
they were leading this country to. My
friend has already spoken about it.
You wanted to paralyse the whole
thing. This wua~ precisely what was
done in Chile. Do not forget the ex-
perience of Chile : how the communi-
cations were fir<! paralysed and then
the armed forces were made to revolt.
Mr. Allende, the cicected President,
was shot. You wanted India also to
go towards the same state of affairs.
It has been accepted now that inter-
national forces have been interested
in de-stabilisation of countries like
Chile. No wonder, they would be
haopy 1 this  ue stabilisation  takes
place in India. Whether you are a
partv to it willingly or not, you are
falling into that trap. Were you not
leading the country. more or less, to
a paralysis—tryimng to paralyse the
whole thing ? T would like to know
this from you. Whken so much was on
your side, when you thought that it
wag easy after the Gujarat experi-
ment to go the polls, then what wag
the necessity to ask the people to take
the matter to the streets ? My friend,
Nr  Prasannabhai Mehta, was asking:
has the Opposition no right to agitate
peacefully; has the Opposition no
right to help the people express their
girievances in non-violent wav. They
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have. There is no doubt it. But, have
the Opposition the right to ask the
people to gherao the Ministers and
their bungalows? Have they also the
right to ask the people to see that the
TV and radic do not funct on umler
any circumstances ? Was that also a
right under cemorcracy ? Was
that also a right to speak from the
ramparts of Ram Lila Maidan asking
the policemen not {o obey the orders?
Was that also democratic to declare
that on 29th you were going to start
a country-wide Satyagrah, Gheraoing
Ministers, M.L.A.s, M.Ps, the Prime
Minister with volunteers and then
forcing them to resort to firing ? You
know what happened in Gujarat
They let lonse an era of ferror, &
reign of terror, hurnt bures, stopped
railway trains, burnt port cffices cap-
tured police stations etc. Was that th=
idea to do that in the country? Is that
where you wanted to take the coun-
try and did von expect that any Gov-
ernment worth the name  should
quietly wnich  you lealing the
countrv to that state of atlairs help-
lessly and to surrender t, you ani say.
right, Sir, please do not burn, and
all take the GGovernmeni® Is that what
you expected?

SHRI S. A. SHAMIM: That 1s what
you did till 12th June.

SHRI VASANT SATHE: We were
giving you the longest rope.

Mr, Jagannathrao Joshi, you were
talking about RSS I and you know
too well about this organization. RSS
is the organization which was born
in Nagpur in 1925 I ask you straight
question. Was Hitler not the ideal of
RSS? Did yoy rnt want to build RSS
on the lines and example of Hitler
and storm troopers? This is how the
boys were asked to dril (Inter-
ruptions).

AN HON. MFMBER: Hitler did
not comn in power in 1925 when the

RSS wah horn.
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SHRI VASANT SATHE: I know
that, I am not talking when he came
to power. You also thought that like
Hitler, you will also come to power
by the same metbods. You started
teaching people, youngmen, putting in
their minds stories of the glory of
Shivaji and Rana Partap in a twisted
manner, brain-washing and then
spreading and preaching hatred
a-anst Muslims ard Chnishian:, Was
it not what you did in R3S? That is
why, when the words were used in
the Kapur Commission as such, it
was said that you as RSS as such may
not be guilty of killing Gandhiji, but
it is the mentality, it is the attitude
that you preached which created a
man like Godse. Do you deny this?
This is precicelyv what w1l happen
You and the men like Anand Margis
under the garb of religion preach
hatred. youngmen hecome fanatics and
think and do dangerous things And
that is what you are leading to and
that was the plan. When the plan
was cxposerd of vou wanting to as<as
sinate certain VIPs, should we have
waited for that dav? That is why, it
was high time and right ‘{ime for the
Prime Minister, after having given
all the latitude to the opwvosiition for
*0 many days to take ihi- s‘~p and
rromulgate the rme-genev

If you want that we should go back
to the system of democracy ..

18 hrs.

SHRI P K. DEO: You would not

go back.
SHRT VASANT SATHE: Demo-
cracy as yourse't have been saying

needs a certain improvement so that
We make it more relevant. We have
been saying that instead of Parlia-
ment just sitting for days together
and everyone of us talking for a few
minutes, let us have a  committee
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gystem or any ouiker system in which
we study matler, in depth and help
and influence the government. This
ia the time when we can think of
bringing in certamn useful reforms to
make our parliamentary system more
relevant ang more effective wnd pro-
perly functional.

Theretore, I would plead with you.
Don’t look at it only from a biased
angle. Don't look at this emergency
as if it is an onslaught on democracy.
Nobody wants to have any onslaught
oer any erosion of parliamentary de-
mocracy in this country. This was a
measure which fwas 1equired to be
taken to ,top the erosion. Therefore, 1f
vou co-vuperate and if we all introspect
and work together, 1 am sure we wili
have u healthy democracy and that
106, a healthy parl'amentary demo
rracy

GMGIPND—[, 1113 LS ~13-8-75- 9758

8.02 hrs,
ARREST OF MEMBER

MR. CHAIRMAN. 1 have to inform
the House that the speaker has re-
ceived the following communication
dated tie 2uon odly, 1973, from the
Sub-Inspector, Madhya Pradesh Po-
lice, District Panna:~—

“As per District Magistrate, Panna
(Madhya Pradesh) order No 1/CST
653/75, dated 18th July, 1875 Shr:
Narendra Singh, Member of Parlia-
ment, arrested under MISA on 20th
July, 1975.”

Now the House stands adjourned
till 11 a.m. tomorrow.

18.03 hrs.

The Lok Suabha then ad-
journed till Eleren ot the
Clock on Tuesday, July 22,
1975/ Asadha 31, 1897 (Saka).



